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whether | am becoming a mathematician
now. If you don't have lunch hour we will
have 2 hours 35 minutes and you have given
me 9 names from the Congress Party.
(Interruptions). Just a minute. Listen, How
can | give more time! It is beyond me.

SHRI V. NARAYANASAMY: Madam,
my submission is that the lunch hour should
be dispensed with. (Interruptions)...

THE DEPUTY CHAIRMAN: You did not
listen to what | have said before. No lunch
hour. | also don't want to waste my half a
minute. We have to abide by the time limit.
Every member of this House on both sides
should not take more than 5 minutes.  So
please abide by it.

SHRI CHIMANBHAI MEHTA (Gujarat):
Madam, my Special Mention.

THE DEPUTY CHAIRMAN: Your
Special Mention.  All right.

Urgent need for  consensus in the matter of
Job Reservation

SHRI CHIMANBHAI MEHTA (Gujarat):
Madam Deputy Chairman, | am obliged to
you for allowing me to make this Special
Mention on a very controversial and current
subject. | would welcome the statement made
by the Prime Minister that he wants
consensus from all the political parties on the
Mandal Commission Report. | think, it will
be a great relief for the nation if we can arrive
at a consensus on this thorny issue because
the nation is divided on caste lines.
Communal line is another issue. Those who
oppose the Mandal Commission Report,
oppose it from the casteist angle and those
who support it also sometimes refer to it from
the casteist angle. Therefore the whole issue
should be settled in a manner through
consensus because after the Mandal
Commission came
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into existence in 1980, in 1990 there was
another Anthropological survey of India. For
four years 400 experts have worked for 25000
days for the survey and they came to the con-
clusion that there are 4000 castes and
communities in India. Now, Mandal says that
there are only 3700 castes of backward
classes. But there are 500 scheduled castes
and 1000 scheduled tribes. If we put together
3700 backward.classes, 500 scheduled castes
and 1000 scheduled tribes, then the figure
would go up to almost 5200. But the
Anthropological Survey of India's survey says
it is not possible to have more castes than
4.000 in India. That was done ten years back.
The State Government's list also listed only
1,300 backward castes. Therefore, our
National Front manifesto has pointedly said
that there are anomalies and they should be
looked into. Therefore, | think when there are
anomalies, when everybody wants to have a
settlement, when castes, economic criteria,
etc. are being discussed, let us come to some
sort of a settlement; otherwise, we have seen
the unfortunate flare-up in 1990 when young
boys went in for self-immolation. In UP and
in certain other States the State Governments
hiked these quotas. | would, therefore, request
the Prime Minister, through you, to give ugent
attention to this consensus work so that all the
political parties are taken into confidence and
some settlement bringing new caste unity on
the basis of scientific modalities, is worked
out, some sort of a criterion for reservation is
worked out.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd,

THE DEPUTY CHAIRMAN: Now we
start the further discussion on the Motion of
Thanks on the President's Address. Now Shri
Anant Ram Jaiswal.

1 AR W wagIw (V7
sawr) : wgrRar, Tegdfa wEww &
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gerg ot gzt 17 anifaa 0T we
q [ 9w Eﬁufvzi Gl m AT
foar war a1 vasr &3 T wgeAr
T F aiggad & @l 9v # ag
a8l g @ §; warear widl # acq
Fg @ § FEH 4u8TT 57 faqg
T wgi {5 wear Y {5 Mz aigm,

T qT Y, #41f% aar  GRAfedr

9% A Q90 @ Z1a7 § | WA ey
M W OF Y wigHT =rg’r 2 o1 e
wdT F1 LF w5 AT WL M FT
g a% fr @7 ag 97 oifen, e
A5 HIAT &, WY a:ﬁr‘r ar 9% siga
gt A gad gael | W ¥ ag
wiA 7 Wra T agr § 7 e,
gz ot fafaees @i a3 mifeas o
Rk § AR ErEm WU oW
# qeii wigar g fa A U&E gyqv
g qsrt gEIT A7 I @G qF
wid § o1 TAN W WS w2
ggal & | #4 FAU 0 AT 7
UF THEIT OF F(7 H awar §
v U7 UF i@ A &T gl & |
ST W STAERT g 2000 w777 i
gt SaFr Wiar @5 #wrar §
g FAT @A WAL € 7 OTAH FAT
feger wiw a7 91 7 afea @y
TS AMACHT CF AT 7L YAm
feacar s =g of {39 @dr § fv
wrE, @9 Tw wEuer fem g
gg a1 agl & & fa @k fafes 51
us AqEfEer 0 oam SR 6T oy
wRoqa & o fadr ad [adi &, ai 47
&A1« &i?g"r qar §ifwa ( 9dY F g7
A ammrﬂenﬂz’}mna HFIT W)
FA G R | AT GIAAFHT IR T R
g ataufmisrag goama gEfw
qEdt § W@ WL AT FC | aAm
1 FW wiw g, A ¥ S ey
F mami foqr #1 & 7 &fFa @i
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[ aeg UR snxaAiE]

I4F HWA A F T BNy F A
HwEW F7 ITfeqs ©7 @& 7 oW
gy A 5 fgT | g7 wi
F1 5% SF A0 @A AT FAF!
ag faasm § fo wie w3 @ E W
e T ¥ WL an 91 qEl /4t @
& 9aw wiT g w3 & FF exiwr 30
ag gfwar ® adt T4 A0 & AT WA
qT AEL HAAT AW F )

gaaarafa : Amaatg 5, sy w0
zadi 4 faradf @ TR T W

st WAy UW WG ¢ UF
faaz, & fa% a8 Tgov @ew IEW
fr sme a7 fowmas =740 NET
gz rer Froaafau) gaad
A, wAH NI FATA
100 v 5 T E WA T AA A
93 A FH FIAT  AEA
& 7 waw aFw vwra faw
g & @ 2 H#IT uAdf
Faaa F oaeH N ufan g
g 1 %A v oy A Ad 7 &)
z4 21T 4@ e g 1 A Ay
AREe W oAxA FIAT W@ &, a9
g M OFT FIAT FI2F £ A ma
qifast FATRY 1

IeaAfa - ATAAT AT, ATTFT
I N MW, AT AT AE AN |
gat #ad ) A A=A 2

! HAiw TR FaEEi o aifae)
A, dew § gz FBA AEA ¥ fF
T FEEEame ;U oAy 997w
31 Y, 7% a0 F9A afav, wwd
awz A 1 w7 wfFw w7 7w I
H oo @ Am 2 ogm sfar fv w@a
a5 gart aw ¥ 73 g\a TN A3
aF fosraasi, wEEE 897y A1
At 1 3EA g1 fEar s mTan
avrt & T H i gaar Afar
rr R fafrag w2 Oifsv (5 o937
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At ww Al FET 1 W R@ W
%I # §ar M AN 3R fAwwA
1 gwaa Ofaw | FfFa 9 @@
agt wew T oft ;eI FaE g,
FTA F 41 3, 4 A 5 FATTYAC W
qF A & FJ A sfqw gw
3 ¥} a5 gWT a swwa famar
2 3ad fyowr 8 sFar 2, ag w9
BRI

IqawTafa ;1 gIm = )

1 A TR JIggAE o §F
WE A & AwT A AW NG, TR
argat qAr 2 1 TTE H19 37 OF /T
agrdr 1 gAifau @ Ay yE W
WITHY A F UTH 9T [rEw wWiw
s 3w F o wAufsm 2, 47 9o
T A 4 um FQOY HE A
FTART F1H 9T amE FoAd wE)
9, 39 TE 9 AIRY, MmEH oAg-
ATTT | TAFE |

Fqawaa : oHG A, Far 45
924 NFAT B, WY W) faFza weEA
f i man § Fifaor

At @w quiy (a5 sza@) : Ara-
g Ieawmfy  wglaa,  #zmfgw
wsaTd o ey afawrer § Tz
F g mas Aifant &1 fan s
gr amarfadi & wa # arenfavam
amy a1 qra #@ 2 afs wrta ow
g W /MGIA Am @A AF |
Figia marfayl ¥ Aawe v a@
wyy fam @ 5 g9 Farer7s sgd
g 7 uws oAl wra f99% wawan,
Ffatrz 3 atmfawar a1y o S
W@ % AREAr g @ArfsE
a9 mfa # Y uw
tar wia faa® fadaar a i W
AR WIT 0T F A9 # AL [
A1 s gar wiw faad wfas
qgATd AT MTAMAT 97U 7 Wi

[agamener (st seredl aeviom)
frzrft g 1)
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“qw anuiE F) fsad q(arsg )
Tm far wiea faad gl wife-
aifaai, neTegal, fowy @y F
mrh F A 9Fu- faaq q AU A,
F WA 7 oga @) 8, amaa W
RMRA A} A% ? uFuar qreg faad
¥ #IT afgay w@ad g 7 ouF
aar 4iia (sasr am fa3ni & geam
g faar sw gl fma 3@ &
a7 A | us war q 77 {qaF a@ar
1 faFdizstw &) | ud oE Wi
taad wifas, armfas i wadda
feafa newl ¥}

qERAN, UE oAl WG q¥ &9
aFar g wa f A @y oAt wA
ITF APRT W@ qq &A ATl 2
Fq g7 M F FEEA A) AA FT A
F-AAR H OF qARA AT
fafaa femr T | ¥@% fAo -
Aifaal A faad ga «Y mfew &,
79 W19 H qf?aéa FWAT AN
& sa1T Y @) w1 e FEAT
FIEFM 1 FAR T F37 ¥ -

‘g A 2am # gar, g tafag
o) A 19w w@ A g ang )’

ngtzar, =w frafa ag &1 w4l
¢ = usafasi &1 mawsA Q)
wgr g 1 Ak famEaAwar sz ad
2 1 wafan gAa) g gmww §
afads FW #) wEwsa 2 ) aq
g9 W ¥ uF uAr guaEin fafna
FT qHA | AIF UL FATY. WHA FE
aimwd Aant & a vgr @, aafdn
Az § 94 29w fqgal o9v waf
T, 5 AATAE K| qid yT, @9
ARIAAZ Al a1 Y, 97 Fivgfasar
@ FW A q1@ ¥ oar gw fami
AT #r 7 garravar arfaa
2 7 waw Az (w41l ® oar FaA
Tezi ® A @A ywz H wfwmai
# faqg a7 W@ a1 wan  ww
gan arar aal & 1 afes =T
fraar % =7 A THFEY araar
gt FfEea-3 ' Fao
qifaiafcza &, 94 qTA5W T FHFT
ZTFEAT ZW0 |

[20 JULY 1991]

on the Prmilent’s
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wEREl, ¥ a8 TEAT Agm fw
AA AT T A g § RAGT,
IAFT [YAT T rrﬁ:arerﬂ IR
adr oar areg 74 g, fRad
afexerar vreafa St & s -
araw Hoar & creafy o &
Tad iy HFAA-TEEGT 7T
@y, arEifer & H# difga @
FAHEAT I, wEEHlE R TEw
T8 gq 97 qF @nd, GEw T
gisfay fravor ol garew,
AEotoTNedlo an faegi™ tsﬁr
fager fazrg faww =7 zqmar $7%,
wergErsi F fa7 25 AT g
I e w7, W S &
W 9T qUAT &El B S F A
FV sgeqT F, WIAFE FEEY T
W3TeE IrEEm ¥ nilaa @i A
4w, wfgsn e A equeEn
FTH, JAEY AN FT A FW
=1 ST ?zﬁe far 2, 77 stz
a’rrﬁmmgam’g’ TR,

¢ ug Fga g f5 owfar ug
FaER T Al A W ? oy A9 "
RO G S R
g, foer fa% g9 781 & i A
T3 gR A & afra3a Frar g,
g A TE A1 gmE wgEw §, S
gRiTl 3T FAr § IA AfaEi F
0 % afraga ;EAr g

wgiEAl, wz o1 @il Ao
g2r gEr &, a8 qAT F A%T gy
g ar:narquawﬂm AT T
Hﬁf'{T /& ¥ g7 F a= faa
FTT FT srmr oY T 37§ WA
Tl Fart ®fgae w7 Glm
g adft gw 9a Afqal an frawaa
q:r T ¥ T TIOT, FT WA AT
5 SftFgAsFT w1 g% AAd & foq
FAd & |

wzal, feed =am ¥ A7
EAA @ | AT s. B g7 feafa
ar e famr atar 3 f5 X@ ¥
wifgs feafa Far g B
Hifgx w7t quifas feafs 71 2,
g A1 wadew feafs qar 2

62
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[+t qiw q=i<]

a7 gy Iw w1 wifgw feqfy @
fam w3 & arge o & 2 gy
fegwa Far Teita wrEy ST 7 97
1983-84 ¥ geqr dqrar 4t aF
qradf Tr  37.4 Sfqws gr wT
ad TFA asyi gl 9w 1987-
88 ® 9l w7 9radf W1 29.9
afvea <Y gt Fo & T0E Ay
ar A9 ogd, 2w zrr LEGE I
g% 1w [eafa ag 2 fu wdEr
I iH W1 A &, qg T4 a9
77 feg a0 | 9aF% T@ v @7 9%
zad faar war § \ § wgar g
fr @3 vregsfy ot & ulfawmm o7
gat g1 227 2 v o1 fadas g7
T # fae, wddl gaw 7 foo
wEdEy wriw fwe owo ¥, 9w wv
famiT fear so agifs o ar wAa-
AT spEgfen . wdiet 9v ' |
w2 & R & ouadifa, wa Bw
Faq AAUT FF TART AT TEA
ot sxiagifes wdon & wfa stmeur
o wfa g Fwmia g, v wm
FAEIT G20 g1 RIOAT |

geweal, wepifa . ot T oaq
gfsarar & oD St &1 g &
WEA W W™ aT W W
faaivid faagt &1 sq%« aqm @0
gl 0 A0 Hia g 5 ozad via-
difas wizgt & @wt &1, 5% @0
ot wifga fvar ag, faasr q=qa-
arfrgl wye fagar et & aq
qreT e TQ g A weewar §dr
T T AW TG Y AT WF 0T
wrs?ra €, aga € wEemq A
g “guesfes Fidl”, 47 wWa g 21
%7 H 27 WG, 1989 @ |
TG4 BHT THT TG F OF q@iqT v
sfIF T g7 ggr @ geaw fEar qar
g 1T 9agT e fyzZ & orF war-
W F G 12 FALH 21 B
at @ fega wi § 1 WA WA
ERERME dr § S gus-gRd &,
faeg & ot &iw § sararm, 9FF
g9 ') 4 gl @il §ga faarads
21 g ol @iF wa aEl w ghg
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Fgr & fo gok fegwa a1 s

widr Y F7 geat F qve wr wfsw
gg &, 9Ad wA-wia @ 9a aifo
¥ ogaiT g1 oayy § O zwfaw @
sTI9F awfrar Y & 3.3 g9 F7
TF F A gH 9a sl =rr‘r WfT
egi wifgaq @ear wfge | #erdai
g% wieas HFw yfAgza T

q2®aAl, WA W oE  Awad
gfeiua Fifga &1 F7° 22 fagav,
1990 1 g o, frad e wid
o QT 9r, gt ds-faeww g
ure qfF vfia i o war
upe WU 4, wafay g4 ¢ € )
trg T 9ART g0 fgar qr 1 an
faeste & wamr T qFaT q OF
aryr, wfET St oow, §7. ST, ST
gagr & wE o), fawarg gaT faw
T AT A, 99 ua, qr. &1, F
faagr g & A WL T I faepe
& zrra sft 99 TR 9aF! qaia
AT NI FI & are 7 0L f5ar
T8 faar, S owerq fredn g wakn
AT UNIF ST g gEe fEU a0
d—-Uagre 9C  gawr fawr
SAFT & AMAT & TR GF TX GAAT
faur war, FEOETT IW 97 gHAl AT
arfor &1 w0 “gfemr T W €T
ST wATHT WAT § 9% 48 'afar @
fo usw ¥ AT7 T IAST AT T
Fifirr & fao gura @7 g fevo
70 &r oA ugw # a@ETe &t
fafrga &7 & wdrar @ «@ar =g
qIT T WL AT &V, T FH
&, U, FAT FHIWA FT O EATEAT
¥ v B, @y 9A A @ T Tae
wifger grAr =gy | ay ﬂn@?ﬂrr
gfierarz, & ard, o, & €Hz #1
# qaT wTA ATET g, \.rFr 13
wl, 1991 F FF 4T S ez
ot ifem” & v G W 2 fw

‘LTTE is no threat.

sate ‘A & amg ¥ garc gin
gafan of gfasmfa §a & 0
fagm wwar afeg T waw)
weay ¥ @sl wrar arfgy, wW g
uwd fadaT & o
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g, TEIE AT ad F OATH 9%
A FNzAET T F A ATH URMA
TFEAT FOATH AT amar Iq gz 5
I T U AT aﬁsmn &, 39 T
¥ Ft wTemw g, 3@ OTTE ¥ St
TRl g, TR Ttz H 1 e sfam
fasfaur Z, Sq9 a3 @1 & afew
97E FAA ARI [0 A 5 HAT4
2 | FE-wE K AOwAT Hew &0
A A AMt 7 wiesr aifEw
Agaza gar v £ 1 galto FEG g
agEarn, & gagFasn T AR 0 70a-
Aifa 7=z 21 #wT gAEr wadrfE &
fam aam az gy, forfagg 3z, ..
(mwa &% @), AT [T T
frgr a1ar £ are 5 Tam sl ey
FTq H, 92 F% gr 1 TAG IA A0
Fr AT HIgTA g‘m‘r z s aifs &
feefmg g amem & fao wde
I F g | 397 4% fzaarg fF
A arfa F AT KT ATAT F T H=T
T BAAT AZN # AIT & %94 {70
foga &= #7 asig 7 9z #9775
# \ zafFm, aghaar, ata s g fa
s Hag # oga Tredia St & afg-
qq T F97 FLLE § AT aEdr
g eremarfawar 97 Fear spgd v
W g A zW owH oAt oA faer
fotm o7 933 1 s A oA
arar g A jI— TE TAT HTATH T
fafmg wvar =rfee arffes w5m &
qHE AT AT £ FE FIA AT I0-
Aferdi & mrgre 97 T 2, 7 fx
Fifq HT g9 F AT 97 FIE AT
JOT | laRa w0 wE) ...
A 99T AT aw FEar arar grfan o
qra FrowEar

= S o
gt fzar AT =rfge wT A azEE
FIFeH 37 T 34T (AR AICEE A
TEAT =JE0 1 FIrIEr g fiIAT
TIEAT & ATTAE TATT AT T ReAe
AT |l § vy FEINE f:z.r 27
®IE, 1991 7, ' F R
FEFET AT AT T OFTART SFATE
JEAT 7 —

"The biggest stumbling block
building of the Temple was

in the

[20 JULY 1991]
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Mr. Rajiv Gandhi, Dr. Josh said.

T IHT T1X I 270 {5 38 Tra-2Ig
2 | ST AT WERAl, EEEl q,
gis A1 FaFa a1 7, fagsr g qa1z
% fau g S9anr H e, Al
qisd wawwvi T gg ¥@r fy -
Zrfgat w1 fag0 wgar ad & | oF
TE AAE AT GIET & qeqer Av
AT FAGT ST 27 HYAL, 1991
F1 a8 7@ § 7 ag vm-ziEr &,
H #f‘q‘tw wAY ST AFMrA T
Fral g Mgl 2, 2@t g6 qrsET
HAFAT] T TEN & AW T @Ee
i dr Bm:r A g, ®isdl EIEI
wg vgt § f& xw-zifgat &1 adf

- o=

BIET | . . (oqaa™)

Tro TATHT qI%8Y ; HHT AT AN
a"flﬂq’q "% |
SHRI SANGH PRIYA GAUTAM:

Hear say evidence is no evidence.

»ft g¥o qul: @ g FEATE )
AT HIEATT ST FT A AfA0, T
¥z H ¥ AfAC | qrEd A6
TG [T 9E w7 fag Far #+w
reT At gar faw g &, faw fza
FAFH?] q qg gl fa Tim-gifear
71 fagr @& wEar g, ©u faq sz
ot ag wga & fo

'We are proud of Godse.'

faas werenr @l 7 gear %, T
FAFATL § OTE | 3eF 93 A
Zint 7 Al fF

'We are proud of Nathuram Godse, the
Shiv Sena Chief, Bal Thackaray declared.
He was addressing a huge B.J.P.—Shiv
Sena rally in Pune.'

7z feafa 21 za% AT YA F
aaa nEaEizage fRwraav,
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THE VICE-CHAIRMAN (SHRI- THE VICE-CHAIRMAN (SHRI

MATI  JAYANTI NATARAJAN):
Mr. Pachouri, please conclude. There
are other Members to speak.
st gm qErdr: Faas arEE At
T F®1 AT A femmr #l7
T ik BT ¥ TS(E qATED F T EET
fegrt 7 oI wAF ate 00T
F7 g feamr war | ag @Y gews
aaa=\qm AYATT A | FTT 4T
R SR aar & Am 97 fag
fwu YRATIIE 9| Tg WL gIFE
T 4 woadr Wy E’H’F?*I’Q ff%f
awe qq1dt ¥ A wHIAW 99,
T 4Y H dae F1 fg=Ere w0
7 fiy a#t gn aedr gt areeifasar
9¢ Y% @7 GFI §, WEiRAl, u®
¥ 1 wa% wegw § faaga &
THE VICE-CHAIRMAN (SHRIMATI

JAYANTHI NATARAJAN): Please
conclude, please conclude.
Wl ot ¢ ¥EE A

57 #3z ¥ fammg saw fag ¥
Wiy #% & oF AT FT 7§ IEAT
¢ fs Troftr wieh & ovT T g
#§ am o | usir ey T oI
A * g ¥ am f, gw Ul
ﬂmﬁﬂawﬂm%ggﬁalwaﬁ
 Yate Ay ¥ oW ard & g
ir am &, IuF Az ag FaTwE R
wite & agl Fwegar =gar afEA
39 wfauzw * wEy § gar a0
& ar s $2r 41 ) 8799 e
L qE gt IFF A T fave-
Mg 7o fag & dfensd & gy §
Tz FY FFIE AaTH. ., (sowaw)
THE VICE-CHAIRMAN  (SHRIMATI

JAYANTHI NATARAJAN): Please
conclude now, Mr. Pachouri please conclude.

A qTw aqid ¥y @ ;AT
4 et Wit agl a9 @war g Ay
wgie, & 7z wgwr wigar g f
gar aq ar fagar  avArEIe ger
famat awz & g ot at gear
gs 1 wre gurer Wi @ fR Tl
it o gAre A 3 Tl g .
(wraeer)

MATI JAYANTHI NATARAJAN):
Conclude now, please

W YW YA s AT AIRTA
T afawmr 97 =% 2 bl
N ws ogw Alw § owWE @,
gz, . . (aam)

SHRI SANGH PRIYA GAUTAM: On a
point of order. A person who cannot defend
himself, no allegation should be made against
him.

f gw qeier S 9T TR
N ats T 0% r-rmir : faw fysre
mar Sifegr

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN) Mr. Pachouri,
please conclude.

wY wiw qEEY . wAEE, Wit
o wA A FfAAT 97 wEF gl
) st swar aret g.. (aqqnm

THE VICE-CHAIRMAN (SHRI MATI
JAYANTHI NATARAJAN) Please do not

refer to anybody who cannot defend
himself.

S d@m oqEt: @3g oq F
AT F AR A ARLF P 2

. (mma)

fag mtougouno av Afamrz

9% @t gi gg usAfas odl @ ar
T ar maa veafaar ay weafyar ame
# faw amz 2, az @ & modr
# FA awas Azl W AR AT
g @y 3ad 3w F uesaw al sh
gl |Iar @ 1 A Ewn, ¥ 99 G
giza &1 7@ 9 Izq FIWT WEAT
4 a’r:rair‘hra FLH ﬁ”r% fa U
=T §IF @9 ' g F
g I qeasas st gweq wriaafan
F grm g gar, g wa-afes
§ wm A feafn swmm A &
wafF WMt saw gay Iwa, TiERT
a1 AT F1 AFY TIWT  NAlF
2 aw wim arEd H | (WwEaw)
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THE VICE-CHAIRMAN (SHRIMATI .
JAYANTHI NATARAJAN): You have taken a o gor W : AgmE, am

lot of time. Please conclude | am calling the next
speaker now.

SHRI SURESH PACHOURI: | will take two
or three more minutes.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): You have already
taken 15 minutes. Please conclude now.

Wt gwaEt 3T grarEIw
4 mgremr iy #r gemr g€, wHr
feF FigEm # USlE oA A
zear g | T aw ¥ waewr, wex
¥2W A AT FAET F AN A
Faar et F favmr s F
aufawas aq Fa@l, I7 9T ot fa=7
FIAT A= & | U2 [T A FRIT
aw o i g% ? FWIL W FTAMI-
fax g™ wmfae farer fF
9qqTET A g_r F o[y, gEy
an #t sfas feafs afan fawe,
TawT gafqo faner f& aqwEda
aw mu | Al A S F oanm
AT Iz Ww IEMT 1989-90 F 9T

ag 7.5 Sawa ar 1 fyvaar gam
fag % amg ag a@FT 90-91 F
10.1 afsma 2 agr |1 3\ AW

wgiEar, oF &fa ¥ ag w7 oar fF
RARTRIT AN qF BT T & AWT A
al ag 21a1 2 FF—uw sgar feash
qAFT qEe- qgsﬁ 77 TTT (=mum) .

SHRI SANGH PRIYA GAUTAM: On a
point of order. You have allowed him
more than 2,0 minutes. He has made
certain allegations against my Party and
Party Leaders, have to reply to his
allegations and also make my points So,
my time will be curtailed.

contl

indu

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): | have already
requested him to conclude.

T TH AT AT § & fasw neq
AT a0 ¥ ifeads w2, freg wo
g ¥ AT frotaetdl § oofoads
F7, 497 WA ¥ F I A Fadw
FL AR 9@ aMw AR awTTETe
€ WAy 1 oxAi ¢ X gy wRer
aEaT F fF oaw ar AT aawt ¥
YIRT FU, gWIT AN K FIGT
HTEF 1A 7 faae w AfirEr @
faamdr Ffew o aRICEAD SR
framht, a8 T soF wTeaw B oA
% mEmar ) gy fedva A i
A S seF T O FOAT § €W
agtga fem wu, faqy =g oo
gf ¥ f& wtw mifr A7 fawE ¥
1T 97 eFq® WM 1 IaR VIR
¥ 4 39 4YEIT AT 4% W9 &4
arqt & fs AR zro wifea o AN
TOMAT ¥ IFT qWEa AT
TR HQAT KT A7 @ & ) ",
uaqmmzara‘r Fare, ¥ aramy
£ AR 0T &t 9N, sm‘rf"cﬁa

o) gnA Wi AW §, g ¥
HTPGAT & | HVIATE |
SHRI S. MADHAVAN (Tamil Nadu):

Madam Vice-Chairman, I join my colleagues in
supporting the Motion of Thanks to the
President.

The Government has described the alarming
economic and political situation in the country, |
welcome the statement of the Prime Minister
that his Government will take firm steps to
overcome the present economic and political

situation. Inflation and price rise are the most

difficult problems that we have been facing
for a number of years. The Prime Minister is

taking a pragmatic approach to reorganize the
economic structure without involving the ideological

roversies that are going on in this country.

Today, the topic is market economy. We have no
grievance
removal of bureaucratic controls to promote the

about deregulation, decontrol and

stry but, atthe same time,
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We must be very cautious about changing our
long-standing policies. India has always been a
deficit country and, with the hand-to-mouth
availability of essential commodities that we
are facing, we are depending heavily on
imported essential commaodities, including
edible oils and petroleum products. So we must
be very cautious about implementing the
slogan of market economy. | am glad that this
Government has started with a consensus of
the other political parties and the Prime Minis-
ter has categorically stated that the public
distribution system for essential commodities
in this country will be strengthened to help the
poor people of this country.

Another topic is opening of our economy to
the multinational organizations. There is a fear
amongst the public how—we have got very
scarce natural resources - the multinationals
will be allowed to exploit our scarce resources.
So, the Government must be very careful about
this problem

I welcome the categorical statement of the
Prime Minister that there will be no
denationalization of the banks. Nationalization
of banks came to the nation from the Congress
Government. Now there is a talk of market
economy, but it should not lead to
denationalization of the banks. So, | welcome
the statement of the Prime Minister on this.

Seeing our difficulties about petroleum
products, the Government must come forward
to take some bold decisions. We must
strengthen the public transport system and the
communications system in this country. It will
go a long way in reducing the consumption of
petroleum products and save on imports.
Similarly, we can avoid import of foreign
drugs. We can encourage indigenous manu-
facture of medicines in this country.

Another difficulty that this country has
always been facing is the dual pricing policy
that is being followed
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for the past many years—of levy price !  and
market price. The State Governments are
always put to difficulty in  implementing this
dual pricing policy enunciated by the
Central Government. We must think about
anew line of policy to help the weaker
sections of the public instead of resorting to

this  dual pricing policy which always,
ultimately, helps only industrialists  and
blackmarketeers.

About the prohibition  policy, the

Government must take a decision to have a
uniform policy throughout the country. It has
been enshrined in our Constitution as a
Directive Principle and so there must be a
uniform policy throughout the country. If a
State Government wants to implement this
policy, at present a difficulty is always there
from adjacent i States and, so the Government
should come forward to take a policy decision
that the Government of India will always help
those States which are prepared to implement
the prohibition policy. The Finance Commis-
sion has been emphasising this aspect , that the
Central Government must help the States who
are prepared to implement the prohibition

policy

About the Centre-State relations, a new
approach, a new attitude, a new thinking must
be forthcoming from the new Government
which has got the support of all political parties
including regional parties. Pt. Nehru used to
share the problems of the country with all the
Chief Ministers. A new chapter must be
opened now. All State Governments must be
taken into confidence in all the problems that
are facing this country. The State leaders and
the State Governments must be treated as equal
partners in governing this country.

There should be a new approach. Without
centralising everything, we must try to
decentralise everything, i We have tried our
best for the past many years to have a
centralised administration, uniformity in all
policies. Now we must try to decen-
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tralise our policies and programmes. We
must have faith in State leadership.

| assure that no State can thrive or survive
without the help of the Centre or the adjacent
States or other States. They should not make
the States beg the Centre always for help.
The Centre should not try to thrust the
Central shcemes on the State administrations.
The Central Government must encourage the
State Governments to tap all the resources of
revenue available within the States and give
powers to them The new Government must
learn something from the Russian history.
After seventy years of rule, oppres-sive rule
in the Soviet Union, now linguistic and
ethnic feelings are more witnessed in that
country. We must learn something from that.
We must encourage the linguistic and ethnic
feelings of this nation. There is nothing
wrong in it. We cannot suppress the
linguistic and ethnic feelings even if we take
a hundred years.

We must think over the language policy of
the Government of India. We are not against
Hindi. We are prepared to learn Hindi. But at
the same time the local languages must be
encouraged. Facilities to learn Hindi and
other national languages in the Roman script
will go a long way in solving our language
problems by spending some money by the
Central Government | heard Prom the former
Prime Minister that there is no proposal to
provide facilities for learning Hindi and
other national languages in the Roman script
But this Government must reconsider that
decision. We must encourage the use of the
Roman script to study other langauges inclu-
ling Hindi. | find that there are nore common
words among the na-
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people in the country can easily com-
municate with each other and that emotional
national integration can come true.

The new Government must try to
implement the assurance given on the floor
of this House to set up a commission to
study inter alia the relative wage structures
of different sectors. There should be parity
in the wage structure. There is always a
quarrel about the wage structure of the
Central Government employees, the State
Government employees and the public
sector undertakings. The State Government
employees are always treated step-motherly,
like second-class citizens.

For giving representation in the Central
services to every ethnic and linguistic group
there must be some formula. Even the
Minister in this House has a grievance that
his State, Kashmir, was not represented. Ta-
mil Nadu has been always treated step-
motherly for the past many years. Even
Congress leaders used to speak in their
election propaganda that regional parties are
hence and that there was no investment from
the Centre. The new Government with the
support of the AIADMK in that State must
try to help us. Now, | will come to the Sri
Lankan problem. The Tamil Nadu fishermen
are always suffering at the hands of Sri
Lankan navy. We have raised this issue in
this House because the Government has
given away the Kachchatheevu island to
them. When our fishermen go there for
fishing the Sri Lankan navy resorts to firing.
As a result of this, a number of our
fishermen have died. This has been brought
to the notice of the Government. We must
have a rethinking on this policy. If you want
to take Kachchatheevu back, you take it and
save Tamil Nadu fishermen. May |
tell__this Here
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the 1974 agreement but now a different
interpretation is being given? Our fishermen
are being harassed by tht Sri Lankan navy.

The terrorist activities in the Tamil Nadu
State have increased. We have brought
forward many problems before the Centre.
The Indo-Sri Lanka agreement is the only
solution for this. The Government must come
forward to ask the Sri Lankan Government to
implement the Indo-Sri Lanka agreement and
solve the ethnic problem in that country. That
is the only ultimate solution for terrorist
activities in Tamil Nadu, | raised a question
in this House about harbouring of Sri Lankan
militants and smugglers by an Indian
smuggler in Thanjavur district one year back.
Today we have seen in the newspapers that
action has been taken and an Indian smuggler
has been arrested and a lot of smuggled
goods have been recovered from his place.
Even sophisticated communication
equipment and a lot of goods to be smuggled
to Sri Lanka have been recovered from him.
These lands of activities are going on in
Tamil Nadu. Therefore, we have demanded
in this House that the Central Government
must take up this problem and strengthen the
Coast Guard in Tamil Nadu Coast and
special assistance must be given to our State
to strengthen the Coast Guard and also the
local police to prevent the Sri Lankan
militant activities and smuggling activities.
Thank you.

SARDAR JAGIJIT SINGH AURORA
(Punjab): Madam Vice Chairperson, the
country is passing through a series of
crises—political, economic and social.
Economic and fiscal crises are being tackled
with a certain degree of urgency, competence
and ability. But little initiative has been
displayed in the thinking or dealing with the
political and social problems. In this regard,
the Address of the President has been
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a great disappointment. | find during the
course of the Congress Members' speeches
that they have never gone beyond narrow and
partisan lines. Merely magnifying and
criticising the rule and imaginary failures of
the previous Government is not going to
solve the problems. The crisis today, is so
important that we must put our heads
together and try to get the country out of the
morass rather than keep on blaming other
parties or blaming each other.

| find that after all the Congress today is a
minority Government. They have to get
cooperation of other political parties.
Therefore, wisdom demands that there should
be a consensus and not a contentious
behaviour. | find lack of courage and
imagination displayed in the Address while
dealing with divisive' tendencies in this
country. And these divisive tendencies have
taken dangerous dimensions. President's rule
has failed. State repression has only increased
mitlitancy in various States. If you want to
use more of this method, you are not going to
get any satisfactory answer. It will only
worsen the situation. It was an act of lack of
wisdom when the election in Punjab was
postponed at the eleventh hour. It is no use
saying that the Election Commissioner
decided it. We know the forces behind it
which persuaded the Election Commissioner
to change his mind within 24 hours. | would
like to quote something from "The Hindustan
Times' about a meeting that has recently taken
place in Punjab. The meeting, sort of a fare-
well to the outgoing Governor Gen. O. P.
Malhotra, witnessed sharp exchanges. Gen.
Malhotra said not only he but the people of
the State had been let down by the Election
Commissioner who was telling on June 20th
that the poll would be held to postpone it in
the early hours of the 21st June. People had
gone through a lot of suffering. Candidates
had been killed. Political parties faced a lot of
problems. And the Govern-
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ment spent a lot of effort and money. But the
election could not take place because of the
Election Commissioner. "Now, what magic
wand is there to have peace and then poll?",
asked Gen. Malhotra. Now, there is also a
rumour, may be quite true, that there is going
to be an amendment to the Representation of
the Peoples Act to cancel the election. About
this, people feel that all that is required for
the Congress party is to have an amendment
that they are the only party who can stand for
election. Only then they may have some
success in Punjab.

Apart from what has happened in Punjab, |
find that in the Address lip service has been
paid to the Rajiv Longowal Accord at this
stage. This shows that either the Congress
still wants to befool the people by duplicity
or it is totally out of touch with the ground
realities. The root-cause of the divisive
movement is the inability of the previous
Congress Governments to fulfil the-
promises made. In addition, overcentralisa-
tion, taking away meaningful powers from
the States, has been one of the main reasons
why the present over-centralised Government
has failed to produce results The so-called
federal structure mentioned in the Con-
stitution is in name only. But the total
absence of it is in practice. By scuttling the
States' power and depriving them of progress
in accordance with their genius and initiative,
the country has continued to regress instead
of progression. A repressive, overcentrailsed,
regime is not going to keep the States
together. Time is overdue to think
realistically and courageously about granting
greater autonomy to the States. Let them do
their own economic planning. Let them deal
with their own law and order problems. The
States are closer to the ground realities
Sitting in Delhi, you depend on your so-
called intelligence agencies. They always
feed you with doctored information to
please you and to sustain their
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own importance. You can only keep a vast
and divergent country like India together if
all the constituents feel that it is to their
advantage and interest to belong to the
country as a whole. And it will not suffer
from your repressive and regressive regime
which has increased poverty and illiteracy.
Mere Sarkaria Commission recommendations
are not enough. These are peanuts. Think
more in line with the Anandpur Sahib Reso-
lution which is likely to provide the answer If
you are serious about getting the country out
of the political morass and bringing about
real democracy, greater autonomy, less
interference from the Centre is the only
answer.

In the address, it has been mentioned that
to overcome the communal violence, a Rapid
Action Force may be constituted. Should we
not first examine what causes communal
violence? As you all realise, it is instigated
mostly for political benefits and also for
economic gains. Lumpens and anti-national
elements are used to stir up the incidents
which lead to the under-privileged people of
both communities going in for each other's
throat. Mere raising of a Rapid Action Force
will not be enough. Can we do something,
some heart searching about finding the root
cause of these problems and dealing with
them? However, if a Rapid Action Force is
required to be raised, it should be a part of
the CRPF and such units that are required,
should come out of its present strength. Right
composition, suitable equipment and proper
training would be necessary. In fact, some of
the States armed constabulary could also be
used provided they are properly constituted,
properly trained and properly equipped

The recent incident at Pilibhit has Price
again raised the issue of the security of the
Sikhs  living outside  Punjab.  Your
Government has not been able to live down
the carnage
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of innocent Sikhs in November 1984. ! No.
serious action has been taken to punish the
guilty either in Delhi or elsewhere. The
authorities' towards Sikhs is not sympathetic
or helpful while dealing with their problems. It
is not the Sikhs who want to create Khalistan.
Lack of security and confidence in the
Government machinery is causing the schism
and this is not incidentally owing to communal
disharmony. It is the attitude of the
Government

It is heartening to learn that the
Government has high regard for the defence
services. There are two points which demand
special attention and execution. The ex-
servicemen find it difficult to appreciate why
their demand for rank-for-rank pension has
not been implemented so far. Secondly, the
compensation or the ex-gratia grants to the
families of those who died on duty and
particularly in operational areas should, in
no way, be inferior to those civilian
counterparts who are also working in these
operational areas. | am sorry to say it is so
and when we have approached the State
administration, they say, it is up to the Centre
to decide. Therefore, | call upon the Defence
Ministry to look into this matter and make
certain that the defence service personnel in
no way should get less compensation than
their civilian counterparts.

Lastely, | feel that in spite of the other
changes that you may bring about, unless
there are certain administrative reforms and
we are able to make the governmental
machinery more honest, more efficient and
more practical, no amount of reforms are
going to bring about any change in the
present situation.

It is the overmanned, inefficient and
corrupt Governmental machinery at all levels
which is mainly responsible for holding back
the progress of this country. There have been
Administrative Reforms Com-
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mittees before, but their recommendations
have never been taken into consideration.
There seems to be no keenness to look into
the administrative machinery and do anything
about it for obvious reasons; because the
people who are now sitting in the Chair don't
want any change. They are the men who have
the real power and, if | may say so, they are
the brain behind the moustache, the
moustache being the politicians. | would like
to emphasise that if we are to overcome the
present crisis, all of us have to pull together
and we must not start repressive and agres-
sive policies in those States where the
situation at present demands greater
imagination and greater ability to win over
the people.

For the reasons and the shortcomings
mentioned above, | find it extremely difficult
to honestly support this Motion of Thanks.
Thank you.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN) : Shri S. K. T.
Ramachandarn. Please be very brief. There is
no time left at all. | request the Members to
cooperate and to be very brief.

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu): Madam, please give some
time as | have been waiting for the last four
days.

Madam, | thank you for giving me this
opportunity to rise to support the Motion of
Thanks to the President for his Address in the
Joint Session, moved by you, Mrs. Jayanthi
Natarajan. At the outset, | would like to
express my gratitude to the President for
paying rich tributes to our departed leader,
Rajivji. Rajiv was the tallest of all his
contemporaries. Rajiv won the hearts of all
the Indians and other people abroad by his
charm and smile. The sudden demise of
Rajiv snatched from us prosperity and our
bright future. Madam, Rajivji was Rajivji
whether he was in power or out of power.
Even here | borrow an expression from him
Five years back while unveiling the statue
of Kamaraj, Rajivji said:
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"Whether Kamaraj was in power of out of
power, Kamaraj was a Kamaraj.

[20 JULY

Madam, so much has been spoken about the
recent election results. We should follow the
legacy of Rajivji in this regard. ~ We should
accept the election results as they are. In
Tamil Nadu when Congress was defeated in
1967, a number of reporters went to Kamaraj
and asked for his comments. What he said,
you  know, was: "People's verdict is to be
accepted. | bow to the verdict of the people.
The verdict of the people is the verdict of
God." So,we should accept the veidict as it
is arid bow to it. Sometimes | find, people,
who are frustrated by the defeat attribute so
much strange reasons to  the election results.

They do not have the grace to accept it. You
see they interpret results as to their liking.
Leaving that, we have to understand the
results and read between the lines of the
results. As | understand the results of  the
recent election, it is a verdict, a clear verdict
directing the Congress to rule the
country for five years. The stiength might
have been truncated. But the verdict is very
clear. But though the Congress is given
the sanction to rule, the Congress is  to rule,
the Congress istorule the country with
the co-operation of all other parties. The
Congress under the presidentship, the
leadership  of Narasimha Raoji, is seeking
the cooperation of all the parties. It wants
only consensus. The process of consensus is
to be adopted in finding solutions to most of
the issues. Now, our leader, the  Prime
Minister, is consulting all the opposition
leaders in regard to so many issues. His
speech and his action showed to the world
that he is a man who is going to lead the
country out of the rut. Under the
circumstances, | reauest all  the Members of
the opposition to  give a helping hand to
him. What is more important now is not
that who isruling the country but how
the country is ruled. The country is pass-
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ing through a grave crisis. Economically,
socially and politically we are in a crisis.
Social turmoil, political degeneration and
economic collapse are ultimately threatening
us. So let us all unite together sinking all our
differences. Let us lead the country unitedly.

Madam, | want to make a few demands or a
few pleas to the Government. So many
effective steps are being taken to arrest
inflation and  to lead our country  out of the
crisis-economic crisis. One step is, making
an adjustment in the value of the currency or
In the foreign exchange rate. | appreciate
the whole step of the Prime Minister when
the government take so many steps, in their
efforts, they should see that the weaker
sections should not be  affected. | request
the Government not  to give up subsidies for
foodgrains and fertilizers on any account.
Madam, the price of fertilizer per ton now
ranges between Rs. 2,000 and Rs. 5,000 If you
compare the cost of production and the sale
price the difference is large.  The sale price
is lower than the cost of production.
The gap is met by the Government.  In the
case of urea Rs. 3,000 per ton is met by the
Government as subsidy when the price of
it is above Rs. 5,000. If the subsidy is given
up all of a sudden there may foe a spurt in the
prices of  fertilizers. It will hamper the
progress  and it will break the bone of
agriculturists.  Already their back-bone is
broken. Let us not squeeze and crush them.

Madam, my next subject is social justice.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please
conclude now.

SHRI S. K, T. RAMACHANDRAN:
Yes, Madam.



83 Motion of
Thanks

THE VICE-CHAIRMAN (SHRI-
MATI  JAYANTHI  NATARAJAN):
Otherwise, other won't foe able to speak.
Please conclude now.

SHRI S. K. T. RAMACHANDRAN: |
am going to pay a glowing tribute to Mrs.
Jayanthi Natarajan. Yesterday while
justifying caste as the criterion in the
matter  of reservation Shrimati Jayanthi
Natarajan traced the historical background
of caste oppression. | listened and the
whole House listened to her speech in rapt
attention. ~ Caste criterion has  to be
adopted. There is no doubt about it.
There is consensus about it. But at the
same time justice is not complete unless
we consider the poor people in a
particular caste who do not have enough
money to go to school or who, after study,
seek employment.  The oppressed
and the economically backward people in
a particular caste  or backward  class
should be given priority in the matter of
reservation.  This does not mear that
caste criterion isto  be totally neglected.
If enough beneficiaries are not
forthcoming from a particular caste
or backward class, then the upper crust of
that particular caste or class must be given
consideration so that justice is properly
meted out. (Time bell rings) Madam,
please give me a few mors minutes. New |
want to talk about my own State which
has elected me...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): No,
no; please conclude now. | have to call
other Members.

SHRI S. K. T. RAMACHANDRAN:
Please give me just two minutes...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): No.
I am sorry | cannot give you. Then the
other Congress Members will not be able
to spean if you take away their time. So
pleass make your concluding remarks
now. 1 cannot

allow any more time.

SHRI S. K. T. RAMACHANDRAN;
Then | say, Madam, the natural resources
should be shared according to need and
availability. The natu-
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ral resources belong to all. In Kerala !
much water flows down into the Ar-abean
Sea. When Mr. Jacob was the Water
Resources Minister v/e made a plea tc- him
but he did not heed. An icqi est the
Govtrnment cn”e atjain to take steps to
divert s/A<:h very # od resources of
Ke.aid and oher places to the bacron lands
of Tamil Nadu. About the disputes between
Karnataka and Tamil Nadu. You know
the grave sit'jatioa. How long should these
disputes Lt kept pending? There should be
a statutorily constituted powerful institution
at the highest level authorised by the Central
Government to settle all disputes between
the States. Then such situations would  not
ar lie. Therefore, 1 would request the
Govtrnment to Constitute a  statutorily, .
powerful, permanent, institution  to deal
with all such disputes and to find quick
remedial measures. Madam, since you are
not allowing me more time | am unable to
make some of the ~ most important points
but 1 would  still like to say quickly a
word about the LTTE menace. LTTE s
a menace which is devouring and
destroying Tamil Nadu. | appeal to the
Government to put an end to this  LTTE
menace immediately.  The Government
must find out the accomplices who
connived with the LTTE. | endorse Mr.
Pachouri's request in this regard. Let the
Government  take effective steps to bring
the culprits to book, who are at large and
those who are conniving with the culprits.
With these words | wish this Government
all success in its efforts to achieve its goal.
Thank you. Madam, for giving me this
opportunity. 2.00 .M.

SHRI G. G. SWELL (Meghalaya): Thank
you, Madam Vice-Chairman. It has become
an oft-repeated cliche that this Parliament is
a hung parliament and that the people of
India have not given any party a clear
mandate to rule. | congratulate the Prime
Minister for having quickly grasped the
situation, having grasped the settle and for
having assured at the earliest opportunity
that this Government is not going to ride
roughshod over the feehigs of sthers
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and other parties ana that he would try to
arrive at a consensus on every important
issue. T'ws is a very sensible approach and |
think there is no other approach that will be
able to grapple with the problems in the
country today. However, this is not all that
there is to it. We have been through a
trauma, the sad assassination of Shri Rajiv
Gandhi and the elections, at least two phases
of elections were fought under the shadow of
this trauma, under a huge column of
sympathy wave all over the country. It is a
moot question that if Rajiv Gandhi had been
alive today, if he had been able to lead the
party through the last tw > phases of the
elections, whether the people of India would
have given him a clear mandate as he
wanted, to run the affairs of the country, or
the Congress party might be less by about 50
seats and thereby compelling a coalition.
The point | am going to make is that this is a
kind of spoke in the affairs of the nation. The
parliament should be the mirror of the
muntry. .". should be . barometer to gauge the
mood of the people of the country and | think
that opportunity has been denied to the
people of India by this very sad and tragic
demise of Shri Rajiv Gandhi. Madam, Vice-
Chairman, there is a certain amount of
unrealism both in the debate on the
Confidence Motion in the other House anl
on ths debate on this Molion of Thanks to
fhe President for his Addresr. The Gov-
ernment has just taken over and there is no
reason why we cannot believe that they find
the country in an extremely difficult
situation. The only thing we can talk about is
whether this Government has made the right
approach towards the solution of this
problem. It is here that the question of their
efforts to obtain a loan from the International
Monetary Fund is relevant. It is here that this
whole question of shifting of a part of our
gold holdings in order to obtain certain
bridging loan comes. We have to look at all
these questions from that angle. W«» were at
the point of defaulting on  our
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international economic commitments. If we
did default the pipeline of loan and foreign
exchange would have been blocked. By all
reports we are going to import very much
more oil from outside. Almost 113 of our oil
wells have been shut down and therefore
much more petroleum would have to be
imported into this country. We still have to
import fertilizers; we still have to import
edible oils and still have to import
pharmaceuticals and chemicals. All these
things are absolutely necessary for the
industries of this country. If these had been
blocked, these industries would have come to
a grinding halt and there would be a large
number of retrenchments. Would that be a
desirable situation? | think the Government
has grappled with the situation in a very very
able manner and for this they deserve our
compliments.

I do not understand certain criti-ticism
made by the honourable Members against
the IMF. We have only to look abroad to see
what is happening. Only the other day we
saw the spectacle of the President of the
Soviet Union, Mr. Gorbachev, paying a
visit to England, paying court to the leaders
of the Group of Seven, the rich
industrialised countries and asking them for
a big loan, a kind of Marshall Plan, in order
to retrieve the economy of the Soviet
Union.

Madam, the Soviet Union today is still a
superpower. It is still the largest country in
the world and it is still potentially the
richest country in the world. It produces the
maximum of gold; it prjduces the maximum
of diamond: and it is still the largest
producer of petroleum. Now, if a country
like the Soviet Union, goes there, what does
it show? Mr Gorbachev has not achieved all
that he wanted. All that he got was an
asurance of technical assistance in critical
areas of his economy, and assistance in
order to bring the Soviet Union as an
associate member in
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the International Monetary Fund and the
World Bank. Now, if the Soviet Union, after
S0 many years, thinks it necessary to become
a member of the International Monetary
Fund and the World Bank, because these two
international institutions are still the axes on
which the world economy rests, what is there
to object to our Government making all these
efforts? | see that the shifting of gold out of
this country is only to restore the confidence
of our lenders abroad and the confidence of
the Internatioal Monetary Fund and to
demonstrate the capacity of this country to
pay and | think, to that extent, they have
succeeded.

Now, here is a report that the International
Monetary Fund is agree able to extend to India
a bridging loan, may be a short-term loan. | do
not know what any other Government would
have done. Suppose any other Government
had come to power at this stage. | do not see
what they could have done and, therefore, | do
not see anything at all to criticize in this. And,
Madam, | can say that Mr. Gorbachev has not
succeeded in getting all that he wanted. He
wanted hefty loans from outside. But these
industrialised countries have not been able to
agree to the extent, to which he wanted. What
is the reason? The reason that they have given
is that they do not know about the situation in
the Soviet Union. They are not sure as to who
is in control in the Soviet Union, whether it is
the Soviet central authority, _ whether it is Mr.
Gorbachev or whether it is the Republics in
the Soviet Union. This political uncertainty in
that country has gone against the Soviet Union
and | would like that we do not repeat that
here in this country.

Madam, the President's Address is a kind
of tour d'horizon, a kind of survey of the
national horizon, and he points out the peaks
and the valleys, and he points out tha errors
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and difficulties. But | think, much more than
what the Government says, is a task before us
and that is that we must learn to think of our-
selves as a nation. We have to learn to think
beyond ourselves. | would appeal to the
various parties in this country to think not so
much of their own parties to make political
points, but to think of the country. We have a
duty to save this country and to save this
nation and, therefore, | for one will extend
my full support to the Government, | want to
extend my support to the Motion expressing
gratitude to the President for his Address.

Now, having said all these things, | have
two more points to make and they are very
small points.

The first point is that the President
has referred to the question of the
Commission for Scheduled Castes
and Scheduled Tribes having a new
composition which has been given a
statutory status. Now | have it from
a member who was the Chairman of
this Commission that despite all this
good, well intentioned motive of the
Government there has been an effort
within ~ the  bureaucracy to  bring
about... (Time bell ring) Mr. Jacob
is here,l am happy he is here, be
cause he also represents the Home
Ministry. He is aware that this ques
tion of the composition of the Com
mission  for  Scheduled Castes and
Scheduled Tribes has been there for
the last two or three years and it has
been the demand of all the members
of the Scheduled Castes and Schedu
led Tribes, Members of Parliament
and others that the composition of
this  Commission should be entirely
drawn from the members of these
two communities. But under the
Rules made—I would request you to go
through the Rules—it is provided that it
should be 7 members. Under the Rules it is
there that one or two persons from outside
the Scheduled Castes and Scheduled Tribes
could also trie members of this Commission.
And more than that, a per-
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son who had been the Secretary of the
Ministry of Welfare, who is retired, who is
not a member of the Scheduled Castes and
Scheduled Tribes—he is a Brahmin from the
south—has been able to smuggle himself to
get himself appointed as a member of this
Commission. This is an example of
bureaucratic man-oeverings. | would request
Mr. Jacob to kindly look into this matter, and
if the appointment of a particular person has
been made in an irregular manner, in
indecent haste, kindly do away with that, and
do restore this Commission to the confidence
of the people of Scheduled Castes and
Scheduled Tribes.

If you allow, Madam, | have just one more
point. We talk of foreign exchange. One of the
things by which we can get foreign exchange
in this country is through tourism. It does not
require much of export of anything. Now, the
north-east is a huge area as Mr. Jacob knows
very well. It is an area where we have so
many things, a variety of things—wild life,
exquisite  landscape, beautiful  climate,
everything" that would make that area a
paradise for tourists. Just at a stone's throw
away from that area you have a large
concentration of diplomatic community, in
Dacca, in Bangladesh. You know the climate
in Bangladesh An escape from Bangladesh
into these hills in the north-east would be a
kind of a windfall for these people there. But
we have this totally silly administrative
restriction of not allowing foreign tourists to
the northeast. You are allowing these people
to go to Kahsmir every year. The other day we
had this example of Israeli tourists being
attacked by one of the militant organizations
and all that. « Everybody heard it. But there is
no such thing in the north-east. Why do you
have this kind of restriction. Of course,
tourism would mean a whole infrastructure for
tourism. But that is not so much needed as a
precondition. People are ready to come there
even now because of the
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climate, because of the beauty of the place. |
know that this question has been under
consideration of the Government for many
many years. | know that the last Government
was actively considering lifting this totally
silly restriction on foreign tourists. What
kind of danger can you expect from them?
They look so different from the local people.
They can easily be identified. They would
come only for a specified length of time and
go away. People have calculated that if this
pan is lifted, it can easily bring in Rs. 100
crores in foreign exchange by way of earning
in this country.

| would appeal to Mr, Jacob—my friend,
Mr. Jacob, is in the Home Ministry—
because this is the responsibility of the
Home Ministry, and the last Government
was actively considering to lift this
restriction—I would request him kindly to
look into this and lift this restriction. This is
how you will get tourists and earn foreign
exchange. Moreover, you will be offering a
number of jobs to the local people in the
north. The The north-east is known to have
all kinds of militant organizations.

This is one way of solving the problem
there. Thank you, Madam.

BT ot o fim wtgw (S9T maW)
FrRaieRs  wEtesr,  afisew g7
39t FF 3w gar aftmar sEep
wigdt & @ FEHE A agd
@t § aaw ¥ 93 g Fig
Ft o ushg Wi F AW F1 oSy
fear 1 wAFW § WA FAr .-
afiemi WY ot ufgem ¥ fea A
¥, {Fa NwAmt F oot T T AW
5 auErE T AWMU FIAT NN
g€ AT Faw wmu Wi fem,
Ffpr A WY 9 3O ¥ oEEw
F amy 7 gEe, fox ot ® @nd
e wrT Aifadi w1 seaaE war
g 5 usfge ¥ =y, am ai
& = fasa & aAigg 7 39 asq
Fr sma fzaar & )
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SHRI HAM JETHMALANI (Karnataka):

Madam Deputy Chairperson, | am grateful' to you
for giving me a little time. But for the fact that |
bad a couple of important points to make which |
would like to be communicated by the Prime
Minister who is going to reply today at 3 O'clock,
I would not have otherwise ventured into it.

Madam, | expected the  President's
Address to  prominently  suggest  some
breakthrough of the problem that
tortured  this  nation  for  the last
many years and | am talking of
the  Punjab problem in particular.
Having heard the speech, i regret
that no breakthrough of any Kkind is
suggested or foreshadowed and some
unfortunate  incidents ~ which  have
taken place during the last few days.
made the problem still more tragic
and more intractable. | know that
we are dealing with the problem
with  which the U.P. Government is

primarily concerned. | have

right to comment upon the.performance of that
Government and | do not intend to make any
premature judgement on any Government. But
T wish to comment upon the general

ntinrn  of ViAVinvimir of law onfnrpf-
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ment agencies which seems to be
prevalent all over the country It

originates in Punjab which is ruled by the
Centre, which is governed by the Centre and
it seems that the pattern of behaviour has
become an all-India pattern and is
resulting in these tragic consequences with
which we are faced now in the district of
Pilibhit. Some facts cannot be denied.
Whatever be the character of the persons
killed, whatever be their objective, one
fact which stands out prominently is that
they were in a group which was largely
a  group consisting of men, women and
children, when the police intercepted
them. The police separated the men, the
adult males from the rest and bundled
them into another bus which the police had
kept ready for  the purpose. Madam, as a
lawyer | know, once you have the people
in your control—and they were obviously in
your control because you huddled them
from one bus to another and after that
these persons have  been shot, to my mind
as a lawyer, it is a case of the massacre of
innocent people and those who indulged
in this act, unless they are quickly pro-
secuted and hanged, Punjab problem will
never be solved. This is precisely the
condition of what happened in 1984 that the
killers of 1984 have not been punished and
the Sikh psyche continues to remain in
the original state of coma and injury and
we have no answer to the Sikhs complaint
that they are not  full-blooded citizens of
this country, that their people are Killed,
their ~ community members are killed and
there Is no justice available to them which ts
otherwise  available to everybody. So,
Madam, | suggest that the Parliamentary
Committee  of the Lok Sabha which is
going to investigate, should be converted
into a  Joint Parliamentary Committee.

Members from this House should also
be added and the Committee should go to
the spot and make a re-nort forthwith
within the net 3 or 4 days, because the
surest way of avoiding and evading an
issue is to

Address

appoint a committee. The Committee keeps
working while things go on in the old
fashion. Unless, we find a very strong
solution to the problem of State terrorism, the
Punjab problem will continue to get
accentuated from day to day and we will
never be nearer a solution.

There is  one more  problem  to which |
wish to make a very brief reference. | know |
am speaking on your indulgence, and, | have
very little time. The Mandal Commission
report has been a major policy plan of my party
and | am not ashamed of it. I am proud of it.
But what | wish to draw attention to is to the
ambiguity and hypocrisy that
surrounds this subject. No political party,
during the election campaign, had the moral
courage to say that the basic philosophy of
the Mandal Commission is wrong. EVery
party was willing to shoot over somebody else's
shoulders. Some dummies were set up who
challenged the Commission's report before
the Supreme Court. But no political party
had the courage to take a specific stand except
that the two Governments of Tamil Nadu and
Bihar took up  a brave stand and said that
they support the Mandal Commission report.
Now, we heard the President's Address. | find
that thereis a usual reference to some kind
of an economic criterion, a criterion which has
been referred to in vague terms all over. | wish
to make one thing clear that this so-called
reference to the economic criterion is another
high-caste ploy to frustrate the intentions and
the  promises of the  Constitution-makers.
We have the habit of honouring our leaders
of the past by going and garlanding their
statues. But we murder their philosophy and the
message which they had delivered to
posterity. Both Pandit Jawaharlal Nehru and
Dr. Ambedkar examined  the economic
argument. Nehruji was nothing else if he was
not a great economist. But when the economic
argument was mentioned and debated in the
Constituent As-
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sembly, it was rejetced overwhelmingly and
in express terms. What was said was that
we shall reserve for those who are socially and
educationally, backward.  Socially and
educationally backward, according to Dr.
Ambedkar, were those who for thousands
and thousands of years had been the victims of
humiliation, the victims of segregation and
the victims of cruelty, practised by a section of
the society against the backward classes. It is
against this historic injustice that the
Constituent Assembly pledged, "we are going
to give compensation". But so clever are
the high-caste people that they = made
nonsense of the Kalelkar Commission report
and of the Mandal Commission report. It
kept gathering dust in the archives of the
Congress Government until Shri V. P. Singh
and the Janata Dal rescued it from destruction
by  termites and made it into an effetcive
programme of implementation. It is true that
the party has come in for a lot of  criticism
and has come in for a lot of attack— a virulent
attack on that—an example of which can be
found in an editorial published in the Times of
India yesterday. But we are proud of that
attack because, we feel that it is hypocrisy
which has prevented being done to the
backward classes.  Unfortunately, when we
are talking of an attractive economic
argument, this is a ploy by the exploiters to
say that, now, all the poor Deople of the
exploited classes and the exploiting classes
will be put on a footing of equality.
Therefore, the basic philosophy of  Mandal
that we have to provide compensation for
historic injustice in the past, is being abandon-
ed and is being destroyed.  This kind of
hypocrisy must come to an end. | hone the
Prime Minister, instead of making the
statement which he has already made in the
other House yesterday, which | read with great
interest, will remove that ambiguity and
assert the moral stature of the Prime Minister's
office and assert the moral stature of his own
Government
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and his party. Speaking for myself— I think |
am also speaking for everybody in the
Opposition—we are prepared to support this
Government through and through because we
know there are very grave problems facing
this country. We will see to it that there is no
political instability. But Madam, at the same
time, there are certain basic philosophies and
programmes of the opposition parties which
cannot be sacrificed at the altar of his
hypocrisy, at the altar of the self-interest of
politicians.

One point more and | am done. We
welcome the breath of fresh air which the
Government has brought in now. It is in the
economic field. I, for myself, am prepared to
support this Government to the extent of say-
ing that there are so many holy cows of the
past which have got to be jettisoned. They
have got to be thrown overboard and a new
economic philosophy has to come into being.
But Madam, two things must be said here.

One is, thereis Part IV i.e., the

Directive Principles of State Policy in which
there is an eternal commitment. The basic
philosophy of this Part is that if a person, a
citizen, for reasons beyond his control, is in a
situation of want, his special needs are a
paramount charge on the public exchequer. It
is only in this sense that this country is a
socialist country and | hope this country will
continue to be a socialist country. Whatever
economic changes or liberalisation you make,
our fundamental obligation under this Part,
Part IV of the Constitution, must remain.

Lastly, Madam, liberalise by all means Our
industry has become infantile. They have
always operated in clustered markets, in
protected markets, seeking Government
protection. But when we free them from the
restraints, at the same time, we must tell them
that the law will be strictly enforced. Scrap
the M.R.T.P. Act Scrap the F.E.R.A.
Reduce in-
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come-tax. Do everything. But tell them that
such laws as continue to exist will be
enforced strictly irrespective of how
politically powerful a particular delinquent is.
We must strictly enforce these laws. Your
laws must not hang lymp when they are faced
with  powerful politicians and corrupt
businessmen who are engaged in a holy
wedlock. This wedlock has to be broken.
Break it by your new principles. But certainly
see to it that this wedlock does not continue
This has been the bane of our polity.

Madam, these are the points that | wanted
to make. | hope the Prime Minister will reply
to these three points of mine.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Mr. Khyomo
Lotha. Please be brief.

SHRI KHYOMO LOTHA (Nagaland):
Madam, | rise to support the Motion of
thanks on the President's Address to both
Houses of Parliament.

We have gone through a nightmare in the
assassination of our beloved leader, Shri
Rajiv Gandhi. Just now, one hon. Member
said in a casual and light way that if Rajiv
Gandhi had been alive, the Congress would
not be on the treasury benches. | say with all
the authority at my command that if Shri
Rajiv Gandhi had been alive, he would have
been sitting as the Prime Minister here. If he
had been alive, the position in U P. and Bihar
would have been different than what it is
today. After his assassination, many people
inside and outside the country expected that
this country would go to pieces and that the
Congress Party would disintegrate. | know
they are very much , disappointed now. The
Congress is still alive. It has come to power.
It may be a hung Parliament, but the
Congress has come to power. | am sure, the
able Prime Minister that we have now will do
pbetter than what many of you expected of
him.
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Madam, | will make a few points  only.
Now We have many programmes, apart from
Mandal Commission, in different forms for the
welfare of the Scheduled Castes and Scheduled
Tribes,  backward communities and
minorities which have been envisaged in our
manifesto and in our policies. Here | would like
to differ with one of my hon. Members in so far
as the establishment of  National Commission
for Scheduled Castes and Scheduled Tribes is
concerned. It is high time that the Commission
is bifurcated and a new Commission is instituted
for the Scheduled Tribes. Madam, the problems
of the Scheduled Tribes are different.  If you
look at the tri-bals of Kalahandi district in
Orissa, the tribals of Bastar in Madhya Pradesh
and the tribals in Maharashtra, their problems
are different, their condition is pitiable.
Their problems are different from those of the
Scheduled Castes The financial institution
or Corporation has actually been initiated by
the  Delhi ~ Government. The Government
sitting in the Union territory of Delhi has
instituted a Financial Corporation  for
Scheduled Castes, leaving out the
Scheduled Tribes. Lakhs of Scheduled
Tribe people are living in the Union territory of
Delhi.  They have asked for the bifurcation of
this National Commission for Scheduled
Castes and Scheduled Tribes  Therefore, |
demand that there should be a senarate national
commission for the Scheduled Tribes.

So far as students are concerned, when we
think of giving them better employment, think of
generating employment for youth, self-
employment, | say that we should instil in our
younger generation an instinct of dignity of
labour. Unless we do this, our purpose will not
be achieved. What | see in this country is that
people are not willing to work with their own
hands. Excenting the Scheduled Castes.
Scheduled Tribes and the backward classes,
others are not willing to work with hand. When
I was a school student, | had to study
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after school time. We were paid a small
amount for the work we did and that was a
great help for the poor people. But | came to
Delhi and joined University, | stayed in the
hostel. In the hostel in the morning | was
carrying a bucket of water. On this a friend of
mine said, "Why are you carrying the bucket,
why don't you call the servant? People will
laugh at you." This is the attitude of our own
people. This attitude has to be changed. We
have to carry our own bag and baggage, we
have to learn to work, even manage our own
things at home. Here the housewives are
suffering because their husbands are not help-
ing. We must have the dignity of labour. This
must be instilled in the minds of the younger
generation. So our education must he linked
with dignity of labour and this must be taught
from the primary level to the high school
level.

Because of lack of time I will come to my
last point of foreign policy. Para 58 of the
President's speech says, | quote:

"Our foreign policy will take into
account the far reaching changes taking
place in the interntional situation while
adhering firmly to the principles of non-
alignment.”

| fully agree with this and | say that we have
never done like China which has invaded part
of North-East India and we were put in such
a dangerous situation. Then We have
Pakistan who has been instigating and
helping terrorist and secessionist movement
in Punjab and Kashmir, but still we have
diplomatic relations with them. In Sri Lanka
our Rajiv Gandhi was nearly murdered
earlier. Still we have diplomatic relations
with them. If that is so, why can't we have
relations established with Israel and South
Africa? The things have now changed. By
establishing diplomatic relations with Israel,
| think we may serve the cause of Palestine
better. | feel, we may have
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done better to remove apartheid from South
Africa if we had established diplomatic
relations with South Africa. Madam, you
know that India is a land of religions, faith,
saints and sanyasis and we go to different
places on pilgrimage. Now, Christians go to
Jerusalem in Israel on pilgrimage but,
Madam, today we are deprived of that
facility. Here | have this passport wherein
every country is permitted except South
Africa and Israel. | hope the Government will
take immediate steps to see that this ban on
these two countries is remove and we shall
have all countries permitted in our diplomatic
and other passports.

With these words, Madam, | support the
Motion of Thanks. Thank you, Madam.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI  NATARAJAN):  Shrimati
Bijoya Chakravarti. You have five minutes
beause, at three o'clock the Prime Minister
will reply, and there are several other
speakers.

SHRIMATI BIJOYA CHAKRAVARTY
(Assam): Madam, although the President's
Address covers broad areas of our national
life, sadly enough it does not sum up some of
the very important issues and problems of
our country. In fact, I would like to draw the
attention of the House to this aspect of it.

Madam, the law and order situation of the
country has been declining day by day. Not
to speak of Assam, Punjab and Kashmir,
even in Delhi itself we have seen how each
and every day people are murdered, even
infants and women not being spared.

Madam, it is unfortunate that under
various pretexts the army has been deployed
in different parts of the country. Thus the
Indian Army, which has once been held in
high esteem by the people of this country,
has been reduced to a major police
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force. Why has the country's defence force
been allowed to face the fire of the people by
having been deployed in such a way? In the
process, | have seen, in Assam and other
parts, of the country also, that hatred has
been generated in the minds of the people
towards the army personnel.

Madam, in Assam, simultaneously with
the imposition of President's Rule, two
black laws also had been imposed there. In
the name of Operation Bajrang and
Operation Sher Dil, the army  brought about
large scale vandalism, looting, killing of
innocent people, rape and what not. | have
mentioned these things several times in this
House.  The black laws are still in force in
Assam, although ~a  Congress M
Government is installed there. An
impression was earlier given to the people of
Assam that as soon as a Congress (I)
Government is installed at Dispur, there
would be peace and peace in every nook and
corner of the State. But, even on the day of
installation of the Congress (I) Government at
Dispur in Assam when the Saikia Government
took charge in the State, havoc was
wrought in the State. More than 19 persons,
including a foreign national, were kidnapped.
An important Home Ministry official was
kidnapped from the capital complex itself.
We find that no improvement has taken
place in the situation there.

We have also seen that in the international
scene also the country's image has been very
badly tarnished. News in respect of the dead
body of the Russian engineer who was work-
ing in the coal fields of Margherita came over
the radio yesterday, that the dead body of that
person has been recovered. But in today's
Indian Express it is seen that it is a decom-
posed body and identity of the body is yet to
be established. This shows how impudent and
unjust the Congress (1) Government in
Assam is
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tige? Is it a fact that the Assam Government
resorted to this self-defeating and heinous
crime at the instance of the Central
Government?

Coming back to elections, | would like to
say that people in general were under the
impression that Assam was a chaotic State
and, if elections were held, there would be a
law and order situation there. What we have
seen is that in a very peaceful atmosphere the
election work has been completed in Assam.
It was more peaceful than the what it was in
the rest of the country. | hope that you are
agreeing with me.

But now, Madam, there is no peace in
Assam. Each day people are kidnapped.
There is no trace of them. Although amnesty
of a general nature has been granted, still,
there is no peace even after the installation of
the Congress (I) in Assam.

Another problem is that Assam is now
reeling under floods. The flood waters have
caused deaths and have caused damages to
lands and other properties of the Assamese
people. Even in a single year twice or thrice
floods occur in Assam, and these cause
damages to the valuable economy of the
State. People go on suffering, and there is no
remedy from them. Many a time in the House
| have pleaded the hon. Minister to contain
the problem of floods.

[The Deputy Chairman in the
Chair]

There is a proposal for the Brahmaputra
which | mentioned earlier. If the Suvansiri
Dam Project is implemented, it will not only
control the flood-waters in Assam, but it will
also control erosion and it will give cheap
electricity to Uttar Pradesh, West Bengal and
the entire North-Eastern region.

Moreover, Madam, the Address
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[Shrimati Bijoya Chakravarty] the entire North-
Eastern region. The entire North-Eastern region
including Assam is still at the pre-mdustrial stage
of the country.

Motion of [RAJYA SABHA]

What is unfortunate is that resource crunch™ has
been the readymade reply whenever a demand is
placed for industrial development or building of a
bridge or a road or anything else. That is the reply
given every time.

There is no reference to the anomalies or the gross
irregularities committed by the Chief Election
Commissioner at the behest of a particular political

party.

We would have been very happy if the Address
had hinted at changing certain election laws so that
elections could be held in a perfect atmosphere with
no anomalies, with no disturbances.

Another important point | want to mention, and
after that | will conclude.

Women have been the worst victims of socio-
economic injustice in independent India. In a country
where women are said to be the most respected people,
they are killed at their birth. Killing of the female child
either in the embryo or at its birth is a regular feature.
It has appeared in different national dailies almost
daily. Probably you know the amniocentesis test which
is done particularly to identify, to determine the sex of
the baby in the womb of the mother. When the sex is
determined, if it is a girl, it is murdered in the womb.

THE DEPUTY CHAIRMAN:
Chakravarty, will you please conclude?

Mrs."

SHRIMATI BIJOYA CHAKRAVARTY: Madam, |
simply mentioned the grim fact regarding women Be-
cause of the Kkilling of the female children, the
population of women is
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declining in the country very pre-
cariously. You know it will create a
very terrible situation in the long run.
So, | want, Madam, that stringent laws
should be enacted to stop this at the
earliest.

Madam, there are various other im-
portant points which | should mention.
But because of the paucity of time |
should not go into them.

But | want to say that there is
spiralling of prices, but there is no effort
on the part of the Government to control
it. The Government should take note of
it.

With these words, Madam, | con-
clude, and | cannot support the Motion
of Thanks on the President's Address.

Thank you.

o T wie feg (SWT WRW) .
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TaT §, § TART wew qTa el
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f'f:.' AT aEar g faqh fe
P owTery 3 qw qar
E ﬁiF'Tﬁm feafs & om E’f
| &1 frcdfufes & fr 897 g
gr[ a7 ATHT F TS wqE
T AW F79 W mamdar
g |
fr dfsfea & 5 25 w
BT WITF TR & I welr
L ma wRm ¥ onuwdar  wE
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§ oUq g 7@ FEOT | A
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(awam)

SHRI S. JAIPAL REDDY (Andhra Pradesh):

Madam, | am on a point of order.

THE DEPUTY CHAIRMAN: What is
your point of ordar?
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SHRI S. JAIPAL REDDY: Are we proposing

a vote of thanks to the President or to Mrs. Sonia
Gandhi?

THE DEPUTY CHAIRMAN: It is entirely his
speech. Can't he discuss any other point?

SHRI S. JAIPAL REDDY: His speech does
not come within the purview of the debate on the
President's Address. Does it come or does it not
come? | wantaruling,

THE DEPUTY CHAIRMAN: Perhaps he
thinks that he can mention it here.

SHRI V. NARAYANASAMY (Pondicherry):
The point of order raised by Mr. Jaipal Reddy is
not a point of order.

THE DEPUTY CHAIRMAN: If you are really
serious that my ruling should be implemented,
then, it should be from retrospective effect.
Earlier also many speeches were delivered
without any relevance to the Motion of Thanks
on the President's Address. So it should be
implemented in every case. But we have not
followed that parampara.

SRI' V. NARAYANASAMY: You praised Mr.
V. P. Singh for nothing.

qqaaly: W W o @ W
& o, dfew @dt § Ofew

o 7x (N Taf: ¥=7 favara §
fo 4% 3= U dm 3 WO, IO
aar wifaw 952 X AT ) ¥ TS
ngaamr*f‘aa% nErT 97 &}
ag Mewyr = A & 5 9w a8
T i w35 8 atee T8 fagl-
fag gWh qo o & T wal soar

Hul 7@ agf AW FE |

&1 1981 § mRf 3 wihw
e e T* w WY g ot faast
wEin fawa H W1 1 gabwEn @
1901 # wEw weg K} mr | ¥
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gur famta § 5 avsr aw ﬁ
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i Wl & am, AgET, §
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gRY Y aWdR FE@E 1 . .-

SHRI PRAKASH YASHWANT
AMBEDKAR (Nominated): Madam Deputy
Chairperson, at the fag end of the debate, |
rise to support the Motion of Thanks. At the
same time, | lament that the changes that
have been taking place after Independence
have not been brought out or discussed.

The first transformation that is taking place
in the society is that the mantle of power is
being passed on from one generation to
another generation. And what | feel, looking
into the various aspects and into the various
agitations that have been going on in this
country, is that every generation is a new
generation in this country; every generation
is a new nation in this country; and every
new nation brings along with it a new
culture, a new way of life, a new thinking.
And | lament that
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Ambedkar] groamm, w4 @R A w9
zad 747 faear &

to seven months. Today, the IM1 has only
broken our legs. Today, the IMF has crippled
us. | do not know when they will make us
crawl—anc the only way in which | can see
this is that on India, somebody declares war.
We do have neighbours with whom we are
unfriendly. We are al cross roads with each
of our neighbours and this is one of the
aspects which I would like the Government
to think and rethink over. This is the time
when we have not only to think but we have
to interact with each other. | hope, the
Government will take the Opposition parties
into confidence on these national issues and
not play politics with these
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this new culture, this new way of life, which
is expressed in the form of demand of
autonomy for the States, which is expressed
in the form of separatism, which is expressed
in the form of demand of autonomy for the
states, which is expressed in the form of
unemployment in this country, is not being
brought out, is not being debated, in this
House.

May | say that the forces which kept India
united were the forces of freedom. Some of
them fought for political freedom and some of
them fought for social freedom.  The bond of
freedom, which kept men united, is slowly
vanishing, for, those who fought for
freedom, one by one, are leaving this House.
And those who are coming into this House are
coming from the forces which face the fact of
life.  The fact of life is that we are culturally
divided;  the  fact of life is that we are
religiously divided; the fact of life is that we
are regionally divied. To this division, we have
given a colour that under diversity we are
going to have unity and | do hope that this
illusion which we have that this diversity is
going to keep us united, today, breaking up;
for, what we have said while framing the
Constitution is that we are a Union of States,
not United States What do we mean by
'‘Union of States'? By 'Union of  States'
we mean that States are equal; we mean that
all the States will be treated on a par. But if
you look at the last Lok Sabha elections that
have taken place in the last Lok Sabha
elections, some States have been segregated
for one type of treatment and some States have
been segregated for a different type of
treatment. In one  State elections were
held while in the other State, elections were
postponed. May | ask, through you, the
Government as to  who has  authorised or
from where do they derive this power of
discriminating between the States? When we
say we are a Union of States, here all the
States have to be equal and they have to be
treated as equal. If we have to postpone the
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elections as it has Been done in Punjab, 1
will say that we will have to state, while
postponing, the next date on which the
elections are going to be held or state that the
State is not going to have elections as long as
there is law and order problem. Which State
does not have law and order problem? If you
look at the constituencies that were selected
as sensitive constituencies by the Election
Commission, we find that half of them were
sensitive constituencies and if in these
constituencies could have law and order
problem and if that problem can be solved
there, why can't we have it for other States.
That is the only issue which is agitating my
mind.

The second aspect which | would like to
raise over here is the devaluation of money. |
do not know how far we have thought of the
consequences of what is going to happen.
External debts have to be  adjusted and we
have adjusted it through devaluation.
The Government might say that we have gone
in for devaluation but | will say, we have
declared ourselves as insolvent and we have
done it at the instance of the IMF. There is
no urgency because every day, the Reserve
Bank of India goes on adjusting our currency
with other currencies. If there was a
malady, it could have been adjusted by the
Reserve Bank. But we have gone in for a
drastic action.  Today, if you look at the
various reports that have come from the IMF
and the other organisations, you will realise
that the world wants a basket where they can
throw the  industrial goods. | think India
has been identified as a basket where the
goods can be dumped. We are paying for the
policy— | won't discuss the policy—of the
last seven or eight months in which we have
tried to challenge the superpowers over
here; whether we have the capacity or not, that
is a question which can be debated. But we
have gone and challenged the super-po-
wers and | think, what is being done today is
that we are being made to pay for what we did
in the last six
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THE PRIME MINISTER  (SHRI P. V.
NARASIMHA RAOQ): Madam, | am grateful to
the honourable Members who have
participated in this debate. | have got
everything suggested by them and | have notes
and comments by way of response to what
they have said. The President's Address starts
with  a tragic event, namely, the
assassination  of our youthful and dynamic
leader, Rajiv Gandhi, who had solved the
problem of leadership of this country for the
next twenty years. It is not just one person
leaving the scene. This assassination is much
more than that. Whether Rajiv Gandhi sat
on this side of the House or on that side of the
House, he had established his leadership.
That leadership was unquestioned. What he did
or what he proposed to do might have been criti-
cised, might have been praised by different
sections of the House or the population but still
he was the leader, he was topic number one in
the country just as his mother had been. She
was topic number one in this country even
when she was herself defeated in 1977.  So
the departure of Rajiv Gandhi is not just one
person leaving us but leaving us poorer by
perhaps several persons of that stature
because today this country has to find
leadership, a young leadership, and let us face
the fact that this young leadership is not going to
be easy to find. So what | would like to
submit to the House is the measure of loss,
real loss, of this country has to be understood
in the spirit in which we can all combine, We
can all cooperate, to find alternatives or find
programmes of coope-[ ration which he

wanted to  implement, which he promised
through the | Congress manifesto, not only
the
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by hundreds of his speeches all over the
country, in every nook and corner of this
country. This has to be our goal. In any case,
this is going to be the goal of this
Government. So | would say that we are
faced with a very intricate problem. This
problem needs to be understood. A whole
generation has left. We are finding a new
generation coming into the field, as he used
to say. More than sixty per cent of this
country are youth, under forty.

Now the problems, the aspirations, the
advantage of having a youthful country have
to be pressed. If there are any disadvantages
they have to be minimised and this is where
the programme given by him becomes
important. | would like to say that the
programme given by Shri Rajiv Gandhi can
be implemented only when millions and
millions of young people in this country
combine to implement it, not by Government
alone, not by the State Governments alone,
not by the authorities alone, but by those who
are really motivated to take up this work, take
up this work on themselves and do it. Only
then can we expect the real implementation
of this programme. Certain doubts have been
raised in certain quarters in this country—I
do not know why; I find no justification
whatsoever for those doubts— that We have
been making some departure from the Nehru
line or even from Rajivji's line. You may
recall that when he was alive, when he was
the Prime Minister the same kind of
allegations were made against him. When
Indiraji was the Prime Minister the same kind
of allegations were made against her. So this
has become more or less the beaten track, the
beaten path, that whenever a new Prime
Minister comes, the first allegation is that this
Prime Minister is departing, is making a
departure from the Nehru line or Indiraji's
line or any ling which has been established in
the Congress, | would like to tell the House
that there is no truth
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whatsoever in this. The Nehru line is firmly
entrenched in this country. | may even say
that the Nehru line cannot be changed even
by other parties. They tried it they could not
whether it is in foreign policy, whether it is in
domestic economic policy, whether it is in
industrial policy, whatever policy you take,
you will find the inevitability of the Nehru
line and the presence of the Nehru line
whether one admits -it or not. So there is no
question of this Government making any
departure from the Nehru line. And the Nehru
line is so comprehensive, |1 am glad to say. It
is not because the Nehru line is something
which we rigidly want to follow; it is because
the Nehru line itself is not rigid, itself has
enough opportunity, enough scope to make
innovations, make changes according to
circumstances and still remain the Nehru line.
Therefore | would like to say that there is no-
departure and there is not going to be any
departure. The Nehru line is ideally suited to
the conditions of this country. It is not for
nothing that it has remained so long and it
will remain as long as it is relevant and it is
going to be relevant for a long long time, it is
because it is comprehensive, it is because it
admits of innovation. He himself talked about
the scientific temper, for instance. When he
talked of scientific temper, we, who were
much younger to him were not able to follow
what this scientific temper is. We followed
science. We knew what technology would
mean because we had read books of science,
but scientific temper is something which was
his own innovation. We tried to understand,
we tried to puzzle over it for a long time and
finally we thought it is not just science and
technology or the laboratory or the
technicians working there or the professors
working there, but, the temper has to
permeate the entire society and the thinking
of the society and that is how he propounded
this theory about the scientific temper and
said that is a must for this country. After
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that, he established laboratories.
Indiraji  strengthened the scientific temper
because she gave a great fillip to science and
technology in this country.  Rajivji came,
he not only continued the work done by
Indiraji, but he brought a new dimension. He
said that the only or, at least, the main
purpose of science and technology in a
country like India is to solve the problems of
the people. It is not pure science, it is gpt
the ivory tower science, which has its
own importance. | do not agree that it has
no importance. Pure science has its
importance, basic science has got its own
impotrance. But the point is that we
cannot indulge in the luxury of basic
sciences alone.  We will have to develop
basic sciences, we will have to  develop
sciences which are fundamental. But, at the
same time, we have to concentrate, in the
short term at least, on how to -use science
and technology to solve our problems. A
number of examples can be given,
starting with drinking ~ water  facilities
starting  with immunization
programmes, starting with afforestation
programmes, starting with any programme
that is going on in the country, and we can
prove that what he really wanted was the use
of science and technology, application of
science and technology, in order to solve
these problems. So, thisisanew ap-
proach that the application of science and
technology has to be a part of the anti-
poverty programme. That was propunded by
Rajivji and | want to say here and now that
this is going to the policy of this
Government. We would like to revive what
was dismantled, what was kept in cold stor-
age, for whatever reason; | am not blaming
anyone. But it so happened that the
Technology Missions which Rajivji set up
happened to go into disuse, happened to go
into hibernation, during the last two years.
Why? | would like to know this.

No one has told me about, no one has
justified, the relatively lower importance
givento the Technology
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Missions. If you are really commit* ted to
solving the problems which the Technology
Missions were intend, ed to solve, then you
should tell us why those Missions were not
good and what was better, what was the
better vehicle which you could devise
during the last two years. This has not been
done. So, | would like to say that whatever
has been in hibernation—in fact, it has not
been completely dismantled; | must be
thankful to the previous Government for
that will be revived. It will be revived and
reinvigorated and whatever is to be done in
order to solve these problem wijl bt done.

We are introducing a new scheme to give
drinking water to every village in this
country in the next five years, to be named
after Rajivji. Now, this scheme of giving
water is not just a five-year scheme. It has
to be a continuous scheme. In a village, if
you give one well this year, you will have
to give another well next year. In a village, if
you find that the problems of sheet
rock.  this year, you will have to see that
by next year you get over the problem of
sheet rock. Otherwise, you  won't be able
to give water. You have to see, in a
particular area, whether the water available
underground is full of flouride or some
worm or  some chemical or some mineral
which make it not potable, not fit to be
consumed by human beings and then you
will have to see how you get water from,
say, fifty miles or a hundred miles, if
necessary. It is because nothing ia more
important than water to a human being.
You cannot say, "This is only a village or a
hamlet of ten huts. ~ Why should | give a
well here?".  You may say that In the case
of many other things, but you cannot say
that you do not give water because a village
is  small or the hamlet is small.  You will
have to give water there. So, in this way, if
you unfold the whole programme, you will
see and it isa huge programme, a country-
wide programme,
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and whatever has not been done will be
done under this scheme and that (is
what | would like to assure the House.

Madam, we are wedded to certain
basics and we will continue our com-
mitment, undermined, undiminished to
those basics and, on the ba’is of that
conviction, we will have our pro-
grammes implemented. The approach
however, is going to be on. of con-
sensus.  Time has come to  realise
that even in a party  democracy no
single party—of course it has to be a
single party Government, if possible—
apart from ruling the country— yes, that
is possible—can solve pro-' blems.
Solving, the  problems that are faced
by this country is going to he possible
or at least easier if you have tbe
consensus approach, and not otherwise.
I have said so, and | have said that even
if 1 did not fall short by 10 or 15 seats in
the Lok Sabha, my approach would
be one of consensus. | have had a long
enough experience of Parliament and
party democracy in general, and | have
come to the conclusion  that most of
the problems in this country are
common problems that cut across
parties and, therefore, there is really no
party problem faced by the party.
Except when elections  come, every
party seems to take all the credit to itself
and all  discredit is pushed to  the
other side. That is a different matter.
But the problems themselves are na-
tional problems faced by the people as
such. And they could not care less who
solves these problems so long as they
are solved, while we are quarrelling and
keeping the problems where they are. It
is time for us to realise that we should
attend to th, solution of the problems
rather than apportioning the- blame or
credit because there is very little credit
if we go on quarrelling. " There is
nothing to aopor-tion and there is
nothing to share. If there is anything,
it is only the blame to share. | think
that is not
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a. very, satisfactory solution, not a saisf
actory method of solving the problems.
Therefore, my approach is going to be
one of consensus on all issues—
political and others—which face the
country. | have problems on which |
would be contacting, | would be
discussing and | would be sharing my
thoughts with the leaders of the
Opposition parties and | would try to
build a. consensus. The decision of
course has to be mine and of this
Government and the responsibility and
whatever consequences, are to be faced
will be faced by this Government. But
before taking decisions I am willing
not. only willing—I am going to have
this consensus approach built into every
consultative or deliberative process of
the. Government.

Madam, we are passing through a
very difficult time. The economic
situation has been described as near-
hopeless, But during the last few days
there has been some hope revived that
this Government has the courage to take
decisions which just did not get taken
during the last so many, months. Not
because anyone did not want to take
them but it was not possible to take
these decisons, given the political and
party situation then. We have been able
to take those decisions. Those decisions
are momentous by any standards. And |
would like to say that | would require
hundred per cent support and sympathy
of political parties plus the people of
India. (Interruptions) | am appealing to
the people of India to cooperate with
this Government. In fact, it is not
cooperation. It is thieir operation and my
co-operation. (Interruptions) | would
like to cooperate with them in going
through this ordeal. And it is going to
be nothing less than an ordeal—order of
dimensions which we have never seen
before. Imagine that the country is
going to become a defaulter next week.
Imagine that the country is going to
have an unlimited inflation within the
next 15 days, if that happens. Imagine
that the country will
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be absolutely in anarchic condition. If all
these things  happen, people will come on
to the streets and there will be no law and
order, there will not be a semblance of the
Government. These are the horrendous
consequences which stare us in the face, no
matter how they were brought  about,
no matter who brought them about. This is
not the time to go into that. Historians will
write about them. It is not for us now. We
have to face these problems. In order to
solve these problems we will have to see that
there is no unwillingness on the part of
anyone to undergo this ordeal. So I am of
the view that in facing these problems we do
not have to be criti-sing one another why the
decisions were not taken in the past and why
they have been pushed just within a few
days. Now all these criticisms have come.
That is why | am referring to them. Never
mind  those things. We have to take these
decisions this Government has taken. | am
not claiming any credit. | am saying that
we had to take the decisions; we have taken
these decisions. That should be the end of it.
And then, when we take these decisions,
certain  things must  follow, certain
discipline must follow, certain results must
follow. And | want to assure this House that
whatever might have been said of how our
decisions have been taken, | would like to say
that the decisions are of this Government. The
decisions are ours. There was some jibe,
some little taunt about some World Bank
report or something being the basis of all our
decisions, all our packages. | cannot imagine a
World Bank report asking me to put my public
distribution system on rails. | cannot imagine
a World Bank report asking me to do all the
anti-poverty  programmes which  we are
going to take up  So, if | have done all these
things, if this Government has included all
these things, both in its programmes and also
in its conceptualisation of its own duty, then
this cannot be possibly based on anything
except what the Indian
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Government here is thinking, what any
Indian Government should think. There is no
other way for any Indian Government to
think otherwise. Therefore, to say that this is
the shadow of some other report or some
other sources is not correct. We have several
sources. Books have been written. Dr.
Subramanian Swamy, | think, must have
written a book or two on this...

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): 1 will send you a copy.

SHRI P. V. NARASIMHA RAO: That's
right. So, there is nothing new in this.
Sources axe available. ldeas are available.
They have been taken because we have come
to a stage where those ideas would have to be
experimented, the ideas would have to be
acccjpted and implemented. So, that is the
simple truth about whatever programme has
been prepared by the Government. And |
would like to say that there is no profit, no
benefit in trying to dig up things which will
only create unnecessary misunderstanding in
the minds of the people. | would say that the
programme is there before you. You please
comment on it. You please tell us how to
improve the programme. We are open to
advice. We are open to your guidance. We
are open to discussion. We have not closed
our minds. And, therefore, it is better to talk
of what we have on the table rather than talk
about where it came from. That would be not
quite relevant to the occasion.

Madam, promises in the Manifesto have
been referred to from both sides of this
House. Some Members seem to feel that we
have just made the promises like that and we
are not going to hear about them once we
have made them. At least, the Congress Party
does not come in the category of those parties
for whom the promises made by them are not
sacrosanct. For me, they are sacrosanct. And
I would say that whatever the Manifesto says
is going to be a command of the Party to me,
in fact, something which | will obey,
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implement in both letter and spirit. | have no
doubt on that. And you will see that we have
already initiated action on  several
programmes which we have adumbrated in
the Manifesto to be started within that time-
frame of three months, 100 days. Now I can-
not tell you of what could be done in 100
days within 19 days or 20 days. It is not
possible. But at the end of 100 days, you will
find that, by and large, whatever needed to be
done within that time-frame will be done
because if we do not do it, then we will
encroach into the next timeframe of 200 days
or 150 days. | would not like any time-lag,
any backlog. In Maharashtra, we talk about
backlong every day. So, no backlog as a
hundred days period to spill over into the next
period. So, | would like to see that all the
programmes that we have adumbrated,
.included in the first hundred days, will com-
pletely be initiated.

Madam, there are so many important issues
on which, | am sure, the hon. Members have
expressed themselves: issues like Punjab,
issues like Kashmir, issues like Assam. Now,
briefly |1 would say that on Punjab we have
come to a situation where elections have been
postponed. In the first place, the Congress
party and many other parties were against
holding the elections. | know for a fact that at
a meeting held of all the Punjab Units of all
the parties in Chandigarh, they had come to
the conclusion that it was not yet time to hold
elections. Today, all the candidates are more
or less like prisoners. | was being told, just
now before coming here, by some friends
from Punjab that the candidates there are very
much exercised over the fact that the security
given to thorn was withdrawn. | don't know
why it was withdrawn. | will certainly see
that security is given back to them. But the
point is that the moment security is
withdrawn, the person is not found in that
area. Now, how is this a good atmosphere for
having free and fair elections? |
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don't know. This is a fact which has been
brought to my notice by friends from Punjab
just one hour back. So, while security will
certainly be given to them, we will have to
take this fact as one of the relevant facts to
decide on what to do with Punjab. | am
having discussions with leaders of other
political parties. | am sure, there will be some
consensus, some opinion that would emerge at
the end of the discussion. There are two
opinions. One opinion is how long are you
going to deprive the people of Punjab of the
right to vote. How long? If you go on doing it,
what will be the result Is it possible at all to
deprivo them for all time and still be aisle to
solve the Punjab problem? | am entirely in
agreement with the fact that in a democratic
set up prublems have to be solved democrat
ally. All efforts to solve problems must have
some democratic pasis, some democratic
agency. At the same time, we have to see how
democracy will function. Is it expected to
function if you have elections where the will
of the people is not what will come out but
something which you may call the will of the
gun? If that is what is to come out, then do
you call it a free and fair election? And if you
feel a free and fair election is not possible —I
have not come to that conclusion about the
el?clections -would you still persist with the
elections? This is the question. So, at the end
of my consultations, whatever consensus em-
erges, | would like to consider that as the
basis of the Government's decision and we
would go ahead with that. But before doing
that, there is one aspect which | would like to
place before the House, which | consider very
important. | have been talking about it to
friends from other parties. In principle, those
to whom | have spoken have agreed that 1
have a point, a very important point. At this
particular election, two or three days before
the nominations, one of the parties or, | do not
know a combination of patles made a
declaration, a pablic announcement that they
ware going to treat that election as 1
referendum for Khalis-
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tan. This may look very innocuous. But it is
not so. | am not talking of Punjab alont. | am
talking of any part of India.

If one of the parties participating in the
eleetioi—which obviously will have to be
within the four corners of the Consv.iutio;-:
or two of the parties declare in advance that
this election, acifVag to them, is a referendum
on a separate country being carved out of
India, what do we make of that election? How
do we look at that election? What is the legal
and Constitutional implication of that
announcement and going ahead with that
election or participating in that election?
Never mind who wins or who loses. Is it at all
possible to participate in an election in which
secession is an issue? In fact, from the point
of view of those parties, secession is the only
issue, not development, not anything else, not
what Punjab has to get from the Centre,
nothing at all; they are not bothered about
anything. They say: We get the votes; we get
the seats; we pass a resolution in the
Assembly. It is not like an election to Lok
Sabha. It is election to the Assembly. And
they say they will pass a resolution for
Khalistan or for any separate country. Taking
the example of any other State. What is the
implication of that? In practice, nothing might
happen; in practice, a separate country may
not come into existence. But what happens in
international circles? What is the result or
what is the conclusion that will be drawn
about the will of the people of that State in
regard to the unity of India? This is the
problem that has been troubling roe. This is
the problem on the basis of which Rajivji
decided not to participate in the election.
There was no time to sort out all this and,
therefore, he said, for the present we will
keep out of the election so that at least there is
one important party of this country which will
not take the responsibility for the
impliofcaions of participating in the election.
That is the problem. It is not easy to solve
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As Members are aware, when the question
of secession and the question of separatism
came some time back, we had passed a law
saying that along with the nomination, a
candidate would have to give an affidavit that
he swears by the unity and integrity of the
country. It was not there earlier. It was not
there in 1952 or 1957 or 1962 elections. , It
came by the time we had elections in 1967, if
I remember aright. Why was it brought? It
was brought because we found—in Lal
Bahadurji's time if | remember aright—that
there were some feelings of secession and
separatism raising their head in several parts
of the country or in one part of the country
which triggered this and they said why should
we not separate and secede. So, along with
the law, to plug that, this was brought in. Now
having taken the oath in favour of the unity of
India, if a candidate reneges on that oath
during the election or Ms party says that, this
is going to be a referandum for separation, is
it possible for us to allow him to contest the
election? If for not taking oath he forfeits his
right to become a candidate, should not there
be another provision of law which similarly
makes him forfeit his right to contest the
election and disaualify him even before the
poll? Is it possible? Is it not possible? Is it
desirable? Is it not desirable? In the overall
context in which we find the unity of the
country being assailed today from all sides,
from several Quarters. | think, in my humble
view, this is necessary. It is not going to be a
very easy matter to find the legislative frame-
work in which this can be one. But | feel that
an attempt has to be made, and | am making
that attempt. After coming into the
Government. we have done some exercise on
it. We will work on whtever ideas have em-
erged so far and then after discussing with the
leaders of the opposition parties, | am sure,
we will come to some conclusion on how to
meet this situation if not be legislation Is there
any method of doing it? It is a real problem
which | would like the House to appreciate.
Since it is
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how do we solve it, how do we face it and
how do we get over it, are the questions. After
that is sorted out, | have no insistence on the
dates of elections. | am not saying that | do
not want the elections for another 1 year or so.
I am prepared to have election whenever it is
convenient to do so, taking the law and order
situation, etc. into account. And | would be
very willing to come to another conclusion
and another decision along with the loaders of
other parties. That is what | want to say on
Punjab..

On Kashmir, again, it is unfortunate that,
the only bridge between tha people of
Kashmir on the one hand, namely the State
Government and the Central Government on
the other has been dismantled. It should not
have been done. Today, we are in direct
confrontation with the people there. The
people are having sleepless nights because of
terrorism, being fuelled from across the
border, and there is no let-up in this process.
Now, we have to see how to create a
mechanism which will be a buffer between the
Central Government, whose representative is
running the State, and the people. That buffer
is necessary. In the President's Address,
mention has been made about the People's
Committee. If there are any methods of
attempts at bringing about some results, |
would be grateful if any suggestions come
from any quarter, including, of course, the
hon. Members of Parliament, and | would be
open to all these suggestions. Th.' point which
has to be appreciatsd that we cannot continue
like this, where there is a total hiatus between
the Government on the one hand and the
people on the other. You must build bridges
there and that is what we have to do in the
first instance. Meanwhile, we have run into
the problem of kidnapping like, in the case of
Mr. Duraiswamy, and the whole process of
negotiation, etc, is going on. Even on that,
there were some demands from the Members
of the
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House that the House should be taken into
confidence. | have to submit that these
negotiations are so delicate and so slippery.
What we hear one hour before is immediately
changed after one hour. Then, we hear
something else. So, with reference to which
point of time, the report is to be made to the
House is not clear to me. Naturally, it will not
be clear to the Home Minister too. Please
bear with us. It is not because we do not want
to share any information with the House that
no statement has been made so far. It is not
for that reason at all. 1 would be very happy
to share the information whenever it is
possible to do so and | am sure that Chavanji
would do that. Whenever a stage has been
reached which can be reported to the House, |
am sure he will come and report to the
House.

Then, we have the Assam situation. Again,
we are faced with, the same kind of problems
there. The new Government took over and
suddenly plunged into this problem. I would
not like to say anything beyond hoping that
the new State Government will be able to
cope with this problem. | would like to give
the State Government the opportunity to solve
the problem, to tackle the problem, and | am
hopeful that it will be possible for the new
Government to do so. It is headed by an
experienced administrator with very wide
contacts and, therefore, I am hoping that this
problem in Assam also will be solved in the
near future, Assam is now facing floods. We
are rushing some aid to the flood victims and
also some medicines, etc. | am sure this has
been done already or is being done. But the
problem of Assam is not so much the flood
that it gets every year, three-four times, but
the reason for the floods. That is a very big
undertaking which will run into thousands of
crores if the river Brahmaputra, the mightiest
river of India, has to be tamed. That is the real
problem that we will have to solve in course
of time. Meanwhile, we
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can do little beyond giving them whatever
assistance that is possible, year after year. It
is not a satisfactory solution, but then, our
limitations are there for anyone to see, and
we cannot possibly go beyond it. The
Members from Assam have been coming to
me. | have asked them to suggest as to what
could be done immediately within the means
of the Government of India. They have
promised to do so and, to the extent it is
possible, I would like to assure the House
that we will do it.

Then, coming back to the programmes we
have promised to the people programmes for
the Scheduled Castes and the Scheduled
Tribes, Minorities and the Backward Classes.
All these programmes, | reiterate, will be im-
plemented. Every small detail or big detail
given in the manifesto will be implemented.

A point has been raised about programmes
for women, about the appointment of a
Commissioner for Women's Rights. | would
like to say that, again, this concept of the
Indira Mahila Yojana, given to the country
by Rajivji, is not the normal women's
programme which we are in the habit of
putting in  our manifestos, in our
Governmental activity. This is again
something like the human resource
development.

It was Rajivji who gave this concept of
human resource development, we were all
unable to understand what it was, to start
with. In fact, | have been the Minister of
Human Resource Development, but | found it
quite difficult to define the parameters of
human resource development, to define the
concept, the comprehensive and integrated
concept, of human resource development. |
remember, Madam, whenever | went to the
Prime Minister's house then, the person there
would ask 'Who is in the car? My gunman
was not able to describe his own Minister.
When we ourselves could not describe it, how
could that person describe it? When | became
temporarily Home Minister, for two months,
he
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heaved a sigh of relief. Whenever he was
asked as to who was in the car, he would say
'Home Minister saheb'. The whole subject
was very difficult to understand. But now, it
has come to stay in this country. The concept
of human resource development has come to
stay because, if a human being has to
develop, it has to be a multi-disciplinary
approach. It cannot be just education. It
cannot be just sports. It has to be a combina-
tion of all these, plus underpinned by certain
cultural traditions that we have inherited in
this country. Without these, human resource
development will not be really what it ought
to. Therefore, the whole concept has been
slowly unfolding itself.

So is the concept of Indira Mahila
Yojana. Again, this concept has to
unfold itself.  Now, women's pro
grammes are in different boxes like

social  welfare  programmes, women's
welfare programmes, educational
programmes  Again, the  idea
is to integrate all these

things under one umberalla so that we have a
real thrust in the programme, rather than
making bits and pieces here and there,
without any co-ordination, without any
proper integration and attention being paid to
it. It has been the same thing with human
resource development. It has to be the same
with women's programmes now. This is the
central idea. It is just like of 4 P.m. the
women, by the women, for the women' That
is what it is. We have several programmes
which could have been much’ more
successful, had women been in charge of
those programmes. It is quite natural that it is
not possible for everyone to understand the
peculiar problems of women, particularly in
respect of their rights. We have pased several
laws in this country about women's rights,
but we find that those laws are only observed
in breach orpartial breach. Now it is for
women, therefore, to fight for their rights, to
organise themselves to get their rights and
that is what
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this Indira Manila Yojna is really all about. It
is a new concept. | am sure it will be taken
care of | am sure it will be much more
successful than the bits and pieces of
programmes  that We  have  been
implementing over the years and this is why |
would like to commend this programme to
the House, and particularly that part of it
which concerns the Commissioner for
Women's Rights. It is not just women's
problems. All problems of women, almost all
problems of women, emanate from the fact
that their rights are trampled upon. If they are
conscious about their rights, if their rights are
really given to them or they are able to get
their rights back from unwilling hands, as we
know, then all other problems perhaps would
become easier of solution than otherwise. So,
the Commissioner for Women's Rights again
is a very important functionary who is going
to actually look into the root cause of the
problems of women in this country and that is
how I look at this functionary.

About minorities, we have promised the
rapid action force for which | have initiated
some action. It was not very clear how this
has to be put together, how it will be made
available to all the circumstances. All those
details are being worked out in the Home
Ministry. | am sure, we will be able to give
you the details of the rapid action force as
quickly as possible. We are monitoring the
progress and what is being done in that
direction.

Now, compensation to victims of riots.
This is very important. We have seen that riot
after riot after riot, lives are lost, properties
are lost, but the victims are not given
compensation either adequately or in time.
This is very important because you cannot
get the people, who have been killed, back to
life, but at least those who survive, those who
are left behind, they have to be taken care of
by adequate and timely com-
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pensation. We will have to see that
everything possible by Government is done.

Then the statutory status of the Minorities
Commission, that is also being looked into
and generally whatever we have said in the
manifesto we are going to implement it.
There will be no exception and this is what |
would like to report to the House.

About backward classes, Madam, the
Congress has. made a very comprehensive!,
clear, unequivocal promises. It is clearly
stated what it clearly stated what it stands for.
We have given backward classes reservations
in the Southern States and many other States,
perhaps with the exception of a few and we
have no problem at all about reservations to
the backward classes. They come to us as
naturally in those States as the reservations to
the Scheduled Castes and Scheduled Tribes. |
would like to mention about a personal
experience of mine. | do not know if Mr.
Jaipal Readdy was an MLA at that time in
Andhra Pradesh. | was in charge of the
education section Of the Telengana Regional
Committee in which we had recommended
for the first time, | think in 1958 or 1959, as
early as that, that backward class students
should get admission. To my very pleasant
surprise, the very first year | found that the
backward class candidates had got all the
seats on the basis of merit and not on the
basis of reservation. There are some surprises
in the backward classes. If you give them a
little encouragement, the kind of talent that
they have, the kind of skills that they can
develop, are fantastic. So, | am sure that the
backward classes will not need this
spoonfeeding for all time. It is only a auestion
of a. limited time within which they will
exceed anybody's expectations, and that is
something which is an asset to the nation. If
the skills art not developed. if they remain
backward, it is a drag in the society. We are
not doing it for the backward classes
themselves; we are doing it for the whole
nation.



137 Motion of
Thanks

And that is why | look at the backward
classes and the Scheduled Castes and
Scheduled Tribes as a national asset which is
being wasted and is not allowed to . come to
its legitimate level of perfection. Now, that is
how | look at the provision to give
reservations to them

Fortunately, 1 find now, after com
paring the manifestoes of the last
election, of all parties, that the nu
cleus of a national consensus on back
ward classes exists. We have been
trying to sell our own ideas to the
people  separately  because it  was
electoral compulsion. Now, after the
election, we don't have to repeat
what we repeated at that time. Lives
have been lost in the name of the
Mandal Commission. Votes have
been won or lost in the name of the
Mandal Commission. We don't have
to continue that cotroversy. We have
lots of other recommendations of the
Mandal Commission with which
no one can have any quarrel. We
will implement all of them. About
the area in which a doubt exists or
there is a difference between the ap
proaches, we can sit with the other
parties, we can come to a conclusion.
I am sure that whatever each party
has said is so close to whatever all
other parties have said, that a uni
fied approach is possible, and |
would like to attempt that before
saying anything. Rajivji always
said that this is a matter for national
consensus. He never said anything
one way or the other. lie said that
a consensus has to emerge. If it
was  considered advisable at some
time not to allow any consensus to
emerge, | have nothing to say about
that time, but about this time, today,
I would like to repeat what Rajiv

Gandhi  said, because that is more
relevant today than anything else.
So, let us try. | would like to try

this and | am sure that we will be
able to get over and solve this prob
lem  satisfactorily ~ without  impairing
without fracturing, national harmory.

It is not just social justice. We are all
welded to social justice. But social iustice
with social, harmony is
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what is needed here. If social harmony is
fractured, all our attempts to get social
justice or give social justice will also be
defeated or, at least, weakened to a very
large extent and they will become festering
sores which we should not allow them to
become. So | wold say that after all that has
happened in the wake of the Mandal
Commission Report and what was done on
that, we have come to a stage where,
fortunately, we will be able to find a
consensus, and | would like to find that.

Madam, | have taken much time already. |
have, | think, covered most of the points that
Members have raised. One point which has
been raised by some Members, and with a
certain amount of concern, | would like to
refer to, and that is about the protection to
Soniaji and family. Now | would like to tell
the House and my friends who have raised
this point, that the Government, myself and
my colleagues, are fully aware of the risk that
this family faces.

They are a precious legacy to us. We will
not let them down. If a law has to be
changed, yes, we will do it. In any case, they
need not have any apprehension or any doubt
on this score. All their minds could be set at
rest, all doubts could be set at rest. It will be
done.

Madam, | think, | have covered most of the
points raised. This has been a long debate.
We would now go to the implementation
side. | would like the House to co-operate,
the Members to co-operate. | have started,
this Government has started as a new chapter
in the democratic history of this country,
consensus, the politics of consensus, the
politics of co-operation rather than confron-
tation, the methodology by which you keep
the areas of disagreement aside as far as
possible and concentrate on areas of
agreement. In fact, this is what we have been
doing in international affairs as a non-aligned
country. This is what we have been doing in
international affairs. We keep the areas of
disagreement aside
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concentrate on areas of agreement. We have
had enough of recrimination, mutual
recrimination. We have had enough of even
bloodshed sometimes. We have had enough
of confusion in this country, electoral and
other. Now is the time to come together with
a purpose and solve the problems of the
country, face the problems of the country
first and then go on to solve them. | am sure
we will all get together to shoulder this task.

Thank you very much.

SHRI S. JAIPAL REDDY: Madam, could
| seek some clarifications?

THE DEPUTY CHAIRMAN: What is it?
Do you want to say something?

SHRI S. JAIPAL REDDY: | want to seek
some clairfications.

THE DEPUTY CHAIRMAN: Clari-
fications? | have got lots of amendments.
(Interruptions)

SHRI S. JAIPAL REDDY: This is a
tradition. | think our Prime Minister referred
to Rajivji so many times. When Rajivji was
the Prime Minister, we sought clairfications,
and he was good enough to give
clairfications. | hope that that tradition of
Rajivji will be kept up by the present Prime
Minister. (Interruptions)

THE DEPUTY CHAIRMAN: No
problem. =T A siag
Anybody can ask clarifications. Yes.

SHRI S. JAIPAL REDDY: Madam, at the
outset | appreciate and applaud the Prime
Minister's impassioned plea for the politics of
con-seisus. He has covered a whole gamut of
issues and problems in his own voluminous
and luminous language.
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But | will confine myself to one issues. He
spoke of the scheme of representation for
backward classes. | have gone through the
Congress (1) Manifesto, in the preparation of
which our Prime Minister had his own hand. |
have gone through the President's Address. |
have gone through his speech in the Lok
Sabha. | have heard his speech in Rajya
Sabha with rapt attention. | may tell you,
Madam, my  confusion about the
Government's approach has been worse
confounded. The Prime Minister referred to
the time-frame | would like to know from the
Prime Minister the time-frame within which a
consensus on this question would be
developed. | want the Prime Minister to
promise to this House that this question will
not be postponed in the name of social
harmony.

SHRI P. V. NARASIMHA RAO: That is
a very easy assurance | could give because |
havt no intention of postponing it. | have to
make my position clear before the Supreme
Court, before the 6th August. So | would like
to consult all the leaders of the Opposition
parties before that and continue the
consultations even after we take a stand
because if the stand taken by the previous
Government had been comprehensive
enough | would not have been called upon to
take another stand.

SHRI S. JAIPAL REDDY: No, Sir. What
is your stand?

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): We want your stand.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): We want the new
Government's stand.

SHRI P. V. NARASIMHA RAO:
Yesterday in the other House— | do not
know whether | should refer to anything
happening in the other House—it so
happened that our former Prime Minister,
Mr. V. P. Singh himself made a statement
which was very heartening, very
heartening?
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and that is what really encouraged me to say
that a consensus already exists. Now, that
was what | understood yesterday. Therefore,
I am very hopeful that this consensus will not
only emerge but it can be converted into a
programme, a viable programme for the
backward classes. | would not like to
comment anything beyond that and | want to
complete this.

SHRI S. JAIPAL REDDY: What about
time-frame?

THE DEPUTY CHAIRMAN: Now I shall
put the amendments which have been moved
to vote.

SHRIMATI JAYANTHI NATARA
JAN (Tamil Nadu): Madam, | just
want to ask the hon. Prime Minister
something.

Tfo TATHT qIAIL (I W2W) :
%7, g7 B W4 Ew Af9g @ gw
s ot 7g fy 0

SHRIMATI JAYANTHI NATARAJAN:
May | know from the hon. Prime Minister
whether it is possible for him to indicate a
time-frame for the appointment of a Commis-
sioner for Women's Rights in view of his
sensitive approach to the problems of
women? He talked about the rights, duties
and obligations.

SHRI PARVATHANENI UPENDRA:
What about the constitution of National
Commission on Women? You ask about that.

SHRIMATI JAYANTHI NATARA-. JAN:
That is what | am asking.

THE DEPUTY CHAIRMAN: That is
what she is asking.

SHRI P. V. NARASIMHA RAO: My
intention is to find a woman Commissioner
for Womens' Rights.

SHRI MENTAY PADMANABHAM You
can find a man who is pro-women.

SHRI P. V. NARASIMHA RAO: There
are too many candidates  to
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choose from; whether this particular
specification is going to make the

selection more difficult or less remains to be
seen. But we will not take too long.

THE DEPUTY CHAIRMAN: | shall now
put the amendments from Nos. 21 to 31 by
Shri Ranjit Singh to vote. He is not here.

Amendments Nos. 21 fo 31 were negatived.

SHRI  JAGDISH PRASAD MA
THUR (Uttar Pradesh): Madam, you
put all the amendments together for
voting.

THE DEPUTY CHAIRMAN: | cannot put all
the amendments together for voting because
the amendments are in different names of the

Members. Some Members may like to
withdraw them. | cannot over rule and
bulldoze everything. Sorry. We will have to
wait for some more time.

Now | shall take up amendments moved
by Shri M. S. Gurupadaswamy. Mr.
Gurupadaswamy, are you withdrawing your
amendments Nos. 47 to 51 and 350 to 354 or
shall I put them to vote?

SHRI M. S. GURUPADASWAMY: (Uttar
Pradesh): Madam, except amendment No.
48, | will not press my other amendments.

Amendments Nos. 47, 49 to 51 .and 350 to
354, were by leave, withdrawn.

THE DEPUTY CHAIRMAN: NowW
I shall put Amendment No. 48 to
vote.

Amendment No. 48 was negatived.

THE DEPUTY CHAIRMAN: We shall
now take up Amendments No. 52 to 97 by
Shri S. S. Ahluwalia.
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Amendments No. 52 to 97 were, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: Now,
Amendments No. 98 to 103. Prof. Sourendra
Bhattacharjee. He is not there. I shall now
put Amendments No. 98 to 103 to vote.

No. 98 to 103 were
negatived.

Amendments

THE DEPUTY CHAIRMAN: Am-
endments No. 104 and 148. Shri Chaturanan
Mishra. He is not there. | shall not put
Amendments No. 104 and 148 to vote.

Amendments No. 104 and
negatived.

THE DEPUTY CHAIRMAN: Am-
endments No. 149 to 162 by Shri Shabbir
Ahmad Salaria. He is not there. | shall now
put Amendments No. 149 to 162 to vote.
Amendments No. 149 to 162 were

negatived.

THE DEPUTY CHANRMAN:Am-
endment No. 163. Shri Rajmohan Gandhi.
Are you withdrawing?

SHRI RAJMOHAN GANDHI (Uttar
Pradesh): Madam Deputy Chairman, this
amendment relates to the question of
blackmarketing and corruption. The
Government has slashed
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the rupee. But slashing blackmarketing and
corruption is a different matter altogether.
Although | cannot say that | have great
confidence that the Government is going to
slash blackmarketing and corruption, \ will
make an earnest appeal to the Government to
consider strong measures for doing so. After
making that appeal, | withdraw my amend-
ment.

Amendment No. 163 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: Am-
endments No. 176 to 191 by Shri P.
Kiruttinan. He is not there. | shall now put
Amendments No. 176 to 191 to vote.

Amendments No. 176 to 191 were
negatived.

THE DEPUTY CHAIRMAN: Am-
endments No. 192 to 204 by Shri V.
Naryanasamy.

SHRI V. NARAYANASAMY: Madam, |
will take only one minute. Most of the
amendments | moved were aptly replied to by
the hon. Prime Minister. 1 am happy that
social welfare schemes have been announced
by the Prime Minister in his speech. Madam,
I would like to say one thing about the
presence of the LTTE in Tamil Nadu that is
agitating my mind because the LTTE
presence in Tamil Nadu is causing anxiety
and concern because they are the betrayers
and the enemies of this country. Therefore,
Madam, the elimination of the LTTE from
Tamil Nadu should be done by this Gov-
ernment. Otherwise, Tamil Nadu will become
a terrorist bound area. There are political
parties in Tamil Nadu who are supporting
them in their process of not only fighting the
Sri Lankan Government... (Interruption)
Madam, the regional parties in Tamil Nadu
are aiding, abetting and conniving with the
LTTE. (Interruptions)... withdraw the
amendments.
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THE DEPUTY CHAIRMAN: | would
request the Members to speak on their
amendments but it should be in the spirit in
which the Prime Minister made his speech.
Let the House also run in the same spirit—
in consensus and cooperation.

Amendments No. 192 to 204 were, by leave

withdrawn.
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Amendments No. 205 to 222 were by
leave, withdrawn.

SHRI A. G. KULKARNI (Maharashtra):
Madam, | withdraw the
amendments.

Amendment's No. 223 to 225 were by leave,
withdrawn.

SHRI DIPEN GHOSH (West Bengal):
Madam, | would like to seek a clarification
from the Prime Minister, particularly, about
my amendment no, 240. Madam Deputy
Chairman, you are aware that last time,
during V P. Singht's Government, when we
were made to vote a Motion of Thank, an
amendment was moved from the Congress(l)
party to the motion of Thanks and that
amendment got passed. Some of the Member
who got it passed are Ministers in the present
Government (They are indeed members of
the Council of Ministers like Mr. S. B.
Chavan, Mr. M. M. Jacob, Mrs. Margaret
Alva, Mr. M. L. Fotedar, Mr. Sitaram Kesri
All are now members of the Council
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of Ministers and they got it passed that the right to
work should be included as a fundamental right in
the Constitution. This time, | have noticed, it did
find a place in the President's Address. | have heard
our hon. Prime Minister's reply when he relied on
the youth. 60 per cent of the population consists of
youth. And he relied on the youth.

Motion of

About the economic situation which our learned
Finance Minister explained to us the other day, I
have an apprehension that there may be a fall-out on
this particular field and he himself has expressed his
apprehension that compression of import beyond a
certain extent, may have a fall-out. In that
background. | would like to know from the hon.
Prime Minister... (Interruptions)......

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN
SIONS (SHRIMATI MARGARET
ALVA). Is he making a speech, Ma
dam?

THE DEPUTY CHAIRMAN: Everybody is
making a speech. | am allowing,..

SHRI DIPEN GHOSH: 1 would like to know
from the hon. Prime Minister a thing which was
found this poor right to work has been good
enough to have been incorporated in the Motion of
Thanks as an amendment in 1989-90, in what con-
ditions, in what situations, today that Party does not
consider it necessary to be incorporated in the
President's Address?

THE DEPUTY CHAIRMAN: Do you like to
withdraw you amendment?

SHRI DIPEN GHOSH: Let me have the
clarification first.

SHRI P. V. NARASIMHA RAO: Madam, from
what | understand from Mr. Chavan here and a
friend there

[RAJYA SABHA]
Address

on the President’s 148
this poor right to work has been subjected
to different directions at different hands
on different occasions. Let us stop at that.
Let us examine what we can do. |
earnestly tell you that it is something
which deserves consideration, positive
consideration, and we will come back to
the House if we come to the conclusion
we can do something

SHRI DIPEN GHOSH In view of
the assurance given by the Prime
Minister, | withdraw all my amend
ments.

Amendments No. 38

leave, withdrawn.

THE DEPUTY CHAIRMAN: Dr.
Ratnakar Pandey, are you pressing your
amendments No. 257 to 276?

to 41 were, by
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Amendments No. 257 to 276 were, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: Now
we go to Amendments No. 299 to
345 by Shri Satya Prakash Malaviya.
Malaviya] i, are you pressing your
amendments?

SHRI SATYA PRAKASH MALAVIYA

(Uttar Pradesh
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151 Motion of
Thanks

SHRI P. V. NARASIMHA RAO: If
there is any legislation pending before the
House, what is the difficulty in continuing
with it? Or, if it is not pending or if it has
lapsed, we will certainly look into it and
examine it again.

SHRI SATYA PRAKASH MALA-
VIYA: They were moved in Rajya Sabha
by Shri Dinesh Goswami on 30th May
1984.

SHRI P. V. NARASIMHA RAO: They
are current legislation before the House. Is
it right? Then what is it that | have to tell
you about?

AN HON. MEMBER: Private Member's
Bills.

SHRI SUBRAMANIAN SWAMY:
They are not Private Member's Bills. They
are pending before the House but...

SHRI P. V. NARASIMHA RAO: If
someone tells me finally what they are, and
at what stage they are, | will certainly look
into them. If they have to be reintroduced,
we will examine it and reintroduce them.

If they are to be reintroduced, we will
examine them and reintroduce or the
House can proceed with them
(Interruptions)...

SHRI PARVATHANENI UPENDRA:
Madam, there are 45 Bills introduced and
are pending in both the Houses—25 in the
Lok Sabha and 20 in the Rajya Sabha. |
told the Prime Minister about this once.
Most of the Bills including these three
which concern women are based on the
consensus of various parties. Therefore you
can again consult them and take action on
them... (Interruptions) .. <

SHRI SUBRAMANIAN SWAMY:
Madam Deputy Chairman, the Re-
presentation of People Act was sent to the
Joint Select Committee and Mr. Bharadwaj
was made the Chairman. Now by all
fairness they should give the Chairmanship
tous and

[RAJYA SABHA]  on the Presidents 152

Address
revive the  Committee... (Interruptions)

THE DEPUTY CHAIRMAN: Are you
withdrawing your amendments?

SHRI SATYA PRAKASH MALA-
VIYA: Yes, | withdraw.

Amendments Nos. 299 to 345 tuere, by
leaue, withdrawn.

THE DEPUTY CHAIRMAN: Now let
us take up amendments Nos. 365 to 373
moved by Dr. Sivaji... (Interruptions) ...

DR.  YELAMANCHILI SIVAJI
(Andhra Pradesh): Madam, | would like to
seek clarifications from the Prime Minister
on my two amendments. After the
clarification | may withdraw it. The first is,
after the assassination of Shri Rajiv
Gandhi in the two States, Congress (I)—
ruled States of Andhra Pradesh, and Tri-
pura, and Tamil Nadu atrocities took place
against the non-Congress (1) people. A lot
of property was damaged. | would like to
seek the opinion the Government to pay
compensation to those affected. The second
is, in this land of Mahatma Gandhi, the
Governments both at the Centre end the
States are encouraging consumption of
liquor-cheap alcohel as well as arrack. It has
been estimated that more than Rs. 10,000
crores worth of alcohol is consumed in
the country. This is giving rise to a lot of
social and economic problems and even on
health grounds this  consumption needs
to be discouraged. It has also been
estimated that more than Rs. 30,000
crores, worth of production is hampered by
the consumption of liquor. I would like
to know the opinion of the Government in
regard to introduction of prohibition in
the country... (Interruptions)...

THE DEPUTY CHAIRMAN: Are you
withdrawing or pressing?
(Interruptions)...

DR. YELMANCHILI SIVAJI: Let the
Prime Minister react and then | will
decide... (Interruptions)..
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THE DEPUTY CHAIRMAN: Do you
want him to react on everything.
(Interruptions) ...

SHRI PARVATHANENI UPENDRA:
His amendment also includes paying of
compensation to the victims affected in the
riots after Rajiv-ji's assassination. Let the
Prime Minister react to it... (Interruptions)

THE DEPUTY CHAIRMAN: There
should 'be some catalyst in the amendment
for him to react... (Interruptions) ...

SHRI PARVATHANENI UPENDRA:
The Prime Minister promises compensation
for the victims of post Rajiv Gandhi
assassination riots. His question is whether it
is included in this scheme.

THE DEPUTY CHAIRMAN: Are you
withdrawing or pressing... (Interruptions) ...

SHRI P. V. NARASIMHA RAO: Madam,
I am not going into the technicalities. If
property has been damaged, if people have
sustained losses we have to take this as a
serious matter and we will take it seriously. ..
(Interruptions)...

THE DEPUTY CHAIRMAN: Are you
withdrawing or pressing . ..(Interruptions) ...
My concern is only this much...
(Interruptions)...

DR. YELAMANCHILI SIVAII: Yes, |
withdraw.

Amendments No. 385 to 373
leave withdraion.

were, by

THE DEPUTY CHAIRMAN: Now let us
take up amendments No. 374 to 377 by Smt.
Kamla Sinha
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SHRI P. V. NARASIMHA RAO: Madam,
may | make a fina) attempt to persuade the
honourable Member to withdraw her
amendment by saying something? What |
have just now said | would like to elaborate a
little. 1 know that women have been made
targets of atrocities of centuries in this
country. During the last five years we passed
legislation in Parliament which, perhaps, is
not matched by any other five-year period in
tackling this problem, taking cognizance of
this problem. Now, it is a question of
implementing these laws. Some of them fall
in the State List and they have to implement
them. | would like to assure the honourable
Member that we will not flinch from doing
whatever the Central Government is expected
to do. The Commissioner for Women's
Rights, as | said, is a very important
functionary. He will be responsible
(Interruptions) ...

SOME HON. MEMBERS: You have said
"he" instead of "she".
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THE DEPUTY CHAIRMAN: It the Prime
Minister wishes, "she" may include 'he" also
... (.Interruptions) ..

SHRI P. V. NARASIMHA RAO: In fact,
in this ease, "he" is only "she". We will
certainly see that the first duty of this
Commissioner will be to see that the laws are
.implemented. This is the most important,
top-priority, job that she will have to do. So,
when | am assuring this, | am sure | have
succeeded in persuading the Member to
withdraw the amendment on this score.

SHRIMATI KAMLA SINHA: Madam, |
would like to ask the Prime Minister whether
he is going to implement the laws...
(Interruptions) ... We passed a Bill for setting
up a National Commission for Women. We
passed the necessary Bill. What happened to
that?... (Interruptions)

SHRIMATI MARGARET ALVA: Why
should we implement your manifesto? It is
not our promise... (Interruptions)...

SHRIMATI KAMLA SINHA: It is true.
But this belongs to the nation.

SHRIMATI MARGARET ALVA: But it
was not even gazetted; you people kept it in
the cold storage... (Interruptions)...

THE DEPUTY CHAIRMAN: Now,
are  you withdrawing your amend
ments?

SHRIMATI KAMLA SINHA: Yes.

Amendments Nos. 374 to 377
leave, withdrawn.

were, by
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THE DEPUTY CHAIRMAN: | shall now
put amendments, Nos. 378 to 393, to vote.

Amendments Nos. 378 to 393 were
negatived.

THE DEPUTY CHAIRMAN: |
shall now put the Motion to vote.

The question is:

"That an Address be presented
to the President in the following
terms:

"That the Members of the Rajya
Sabha assembled in this Session are
deeply grateful to the President for the
Address which he has been pleased to
deliver to both Houses of Parliament
assembled together on the 11th July,
1991."

The motion was adopted.

THE BUDGET (RAILWAYS) 1991-92

THE DEPUTY CHAIRMAN: Now we
will take up the Railway Budget. Shrimati
Kamla Sinha.

AN HON. MEMBER: Adourn the House.
(Interruptions)

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Inthe Chair.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Mr. Vice-Chairman, call the Louse
to order.

THE VICE-CHAIRMAN: Most ot the
Members are leaving. Silence, please.

SHRI S. JAIPAL REDDY: Let not the
Members stand in the aisle. How can the hon.
Member speak? Let the House be called to
order.
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